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Consolidated Report in the matter of Execution Application No. 06/2020 in
OA No. 384/2016: Khalid Ashraf Vs. UOI, in compliance of the Hon’ble
NGT order dated 21.01.2020

1.0 Background:

The Hon'ble National Green Tribunal (NGT), Principal Bench, New Delhi vide its order
dated 11.07.2017, in the matter of Execution Application No. 06/2020 in OA No.
384/2016: Khalid Ashraf Vs. UOI, directed as follows:

"There shall be total ban on the Manjha or thread for kite flying which is
made of nylon or any synthetic material and/or coated with synthetic
substance and s non-biodegradable. All the Chief Secretaries of all the
States/UTs are directed to enforce the prohibition of manufacture and
use of synthetic manjha/nylon thread for kite flying throughout their
state / territories. The respondents are directed to ban import of any
synthetic manjha/nylon thread or similar thread coated with synthetic

substances, in any part of the country.”

While hearing the matter, w.r.t. allegation of non-enforcement of the directions by the
States, for the prohibition of manufacture and use of synthetic manjha/nylon thread
for kite flying, Hon"ble NGT in its order dated 21.01.2020, directed as follows:

“In view of above allegations, we consider it necessary to require CPCB
to ascertain the status of compliance of said directions from all the
States/UTs and furnish a consolidated report to this tribunal within 03
months by email at judicial-ngt@gov.in. All the states/UTS may furnish

such information to CPCB within one month. A copy of this order be
sent by email to the CPCB, Chief Secretaries of all States/UTs, SPCBs
and PCCs by e-mail”.



2.0 Action taken by CPCB

i. CPCB vide its letter dated 03/03/2020 (Annexure-1) requested all State

Pollution Control Boards/Pollution Control Committees (SPCBs/PCCs) to provide
the status of the compliance of the directions communicated to Chief
Secretaries of all States/UTs, SPCBs and PCCs by the Hon’ble NGT.

. Further reminders, to provide the status report to CPCB, was also sent to all

SPCBs/PCCs  through emails/letters dated 23/4/2020, 15/5/2020 and
29/6/2020 besides following-up with the SPCBs/PCCS by respective Regional
Directorates of CPCB through letters dated 5/3/2020, 17/03/2020 and
23/4/2020.

3.0 Consolidated report of status of compliance by SPCBs/PCCs:

The compliance status reports, in respect of directions issued by the Hon'ble NGT
vide order dated 21.01.2020 passed in Execution Application No. 06/2020 in Original
Application No. 384/2016, received from SPCBs/PCCs are as follow:

CPCB has received status of the compliance of the directions of Hon’ble NGT,
from 18 states viz. Andhra Pradesh, Bihar, Chattisgarh, Gujarat, Haryana,
Himanchal Pradesh, Jammu & Kashmir, Karnataka, Madhya Pradesh, Mizoram
Nagaland, Odisha Punjab, Sikkim, Telangana, Tripura, Uttar Pradesh & West
Bangal, through their respective SPCBs and from 05 Union Territories viz.
Andman & Nicobar, Chandigarh, Delhi, Lakshadweep & Puducherry through their
respective PCCs.

The compliance status reports as submitted by these 23 states/UTs through
their respective SPCBs/PCCs, are given in Table-I.

Table-I: The compliance status reports as received from 23 states/UTs

Sl
‘ No.

 States | The compliance status as received from SPCBs/PCCs

| (as on 27/7/2020)

1.

B

' Andhra Pradesh 1 The Andhra Pollution Control Board vide their letter dated

14.07.2020 has provided the Notification no. G.0.Ms No. 42 dated
16.04.2016,(Annexure-2)issued by Environment, Forest, Science,
Technology, Department, Govt of Andha Pradesh imposing ban on
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procuring, stocking, sale and use of nylon thread/Chinese Dori, or
other synthetic ( non-biodegradable thread) threads coated with
glass or other harmful substances used for kite flying.

Bihar

The Bihar State Pollution Control Board vide their email of
05.05.2020 submitted that the manufacture, storage, sell, use and
transport of non-biodegradable thread made of nylon, synthetic |
material and or coated with synthetic substance for kite flying has
been banned in Bihar in exercise of the power conferred under
section-5 of the Environment (Protection) Act, 1986, vide
Notification No. 242(E) dated 19.04.2017 (Annexure-3).

Chhattisgarh

The Chhattisgarh  Government Housing &  Environment
Department, vide their letter dated 25.02.2020 informed that the
Government has issued notification dated 25/2/2017 (Annexure-
4) on the matter.

Gujarat

The Department of Forest & Environment, Govt of Gujarat vide
their letter dated 09/06/2020 (Annexure-5 ) has submitted Action
taken Report and informed that they have issued a notice under
section 5 of the Environment (Protection) Act, 1986 on 29.12.2016
and subsequently on 30.01.2020 for ban of Chinese thread, nylon
synthetic thread (Annexure-5). The state of Gujarat had already
imposed a complete ban on the use of Chinese Manjha since 2011.

Haryana

The Additional Chief Secretary to Govt, Haryana, Home
Department, issued order on 11.09.2017 to the Director General of
Police, all the Inspector Generals and Commissioners of Police,
District Magistrates and Superintends of Police on the subject
(Annexure-6).

Himachal Pradesh

The Himachal Pradesh State Pollution Control Board vide their
letter dated 17/03/2020 (Annexure-7) submitted as follow:

The Govt. of Himachal Pradesh issued a notification on 3/2/2017
on the matter. In the notification it has been clarified that whoever
fails to comply with or contravenes any of the above
orders/directions shall be liable to be penalized under provisions of
the Act ibid.

Jammu &
. Kashmir

The Jammu & Kashmir Pollution Control Board vide their letter
dated 16/3/2020 (Annexure-8) informed that J&K Govt. has
imposed ban on procuring, stocking, sale and use of nylon strings
(manjha) used for flying of kites whether coated or not within the
territory of J &K vide notification no. SRO 126 dated 7/4/2016.

J&K PCB has also requested all the Deputy Commissioners to
ensure compliance of notification and the directions of the Hon'ble
NGT.

Karnataka

The Karnataka State Pollution Control Board vide their letter dated
28/05/2020 informed that there are no units manufacturing thread
made of nylon, synthetic material and/or the coated with synthetic |
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substances which is non-biodegradable for kite flying (AnnexureT‘
9).

9 | Madhya Pradesh

The Madhya Pradesh Pollution Control Board vide their letter dated
15/05/2020(Annexure-10) informed that Gowvt. of Madhya
Pradesh, had imposed ban on 29.09.20216 in the entire state
under section 5 of the Environment (Protection) Act,1981 and the
same is being implemented by all District Collectors.

Mizoram

The Mizroram State Pollution Control Board vide their letter dated
27/7/2020  (Annexure-11) has informed that Deputy
Commissioner/Districts Magistrates have issued notification/order,
regarding prohibition to manufacture, sale, store, purchase and
use of synthetic manjha/nylon thread and all other similar threads
used for kite flying within their jurisdiction (Notification/Order nos.
and dates are mentioned in the letter).

Nagaland

The Nagaland Pollution Control Board vide their letter dated
17/03/2020 (Annexure-12) has informed as follow:

e There is no report of using threads made of nylon/synthetic
material and or coated synthetic substances for kite flying. As a
matter of fact, kite flying is not popular or wide spread in
Nagaland. There is also no report of manufacture, sale, storage,
purchase and no complaints.

e There are no incidence of deaths of humans/animals/birds due
to usage of thread made of nylon/ synthetic material and or
coated with synthetic material for kite flying.

}72 | Odisha

The Odisha State Pollution Control Board vide their letter dated
18/03/2020 submitted that there is no such thread manufacturing
unit made of nylon, synthetic material and the coated with
synthetic substances is existing in the state of Odisha (Annexure-
13).

13 | Punjab

» The Department of Science, Technology, Govt of Punjab vide

e In pursuant to the Hon’ble NGT order dated 21.1.2020, Punjab

The Punjab Pollution Control Board vide their letter dated
24/2/2020 informed as follow:

notification dated 23.02.2018 (Annexure-14) has issued
directions on the matter.

Pollution Control Board has requested the Director General of
Police and all the Deputy commissioners to ensure
implementation of the notification issued by Department of
Science, Technology, Govt of Punjab on 23.02.2018.

14 ‘ Sikkim

State Pollution Control Board, Sikkim vide their letter dated
25/2/2020  (Annexure-15)informed that there s no
manufacturing industry of thread made of nylon, synthetic material
and coated with synthetic substance which is non-biodegradable
for kite flying.

The Telangana State Pollution Control Board vide their letter dat@

| 15 | Telangana
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7/7/2020 (Annexure-16) intimated that:

*Govt of Telangana vide G.0.Ms.No.6 dated 17/1/108 issued

notification imposing ban on procuring, stocking, sale and use of
chinese manjha (nylon thread) and glass coated manjha and
further notified that the kite flying shall be permissible only with a
cotton thread/natural fibre free from any metallic/gross
components .

e EFS&T Dept, Govt of Telangana has addressed a letter dated

10.01.2019 to all District Collectors directing them to take all
possible steps for implementation of notification dated 17/1/2018
keeping in view of “Makara Sankratnti”

eGovt of Telangana has taken action in implementing the

prohibition.

16

Tripura

The Tripura State Pollution Control Board vide their letter dated
5/3/2020 (Annexure-17) informed that the Department of
Science, Technology and Environment, Govt of Tripura issued
notification dated 19.4.2017 to prohibit manufacture, sale, store,
purchase, and use of synthetic manjha/nylon and all other similar
synthetic threads used for kite flying.

17

| Uttar Pradesh

The Uttar Pradesh Pollution Control Board vide their letter dated
17.3.2020 (Annexure-18) submitted as follow:

The Environment Department, Govt. of U.P. has issued
directions under section-5 of E(P)A,1986 on 01/05/2017 to all
concerned Govt. Authorities for prohibition of manufacture,
sale, storage, purchase and use of thread made of nylon,
synthetic material and/or coated with synthetic substances
which is non-biodegradable for kite flying .

The Principal Secretary, Home, Govt of Uttar Pradesh vide letter |
dated 16.11.2017 has directed all District Magistrates, Senior
Superintendent Police/Superintendent Police for compliance of
directions passed by the Hon'ble High Court, Allahabad dated
19.11.2015 & 21.04.2015 and directions passed by the Hon’ble
NGT on 14.12.2016 in OA no 384/2016 and to ensure
compliance of directions of Environment Department, Govt of
Uttar Pradesh on 01.05.2017.

UPPCB, vide letter dated 26.09.2018 directed all District
Magistrates, Senior Superintendent Police/Superintendent Police
for compliance of directions passed by Environment
Department, Govt of UP on 01.05.2017 under section-5 of EPA
regarding prohibition on production, storage, use and sale of
synthetic manjha/lead coated/nylon manjha.

UPPCB vide letter dated 06.03.2020 has sought ATR from Home
Department through Environment Department, Govt of Uttar
Pradesh regarding prohibition on production, storage, use and
sale of synthetic manjha/lead coated/nylon manjha.

18

West Bengal

The West Bengal Pollution Control Board vide their letter dated

5




7/7/2020 (Annexure-19) has provided the Notification dated
20/3/2020 issued by the Department of Environment, Govt of
West Bengal, banning use of chinese/nylon/plastic-manjha or
thread for kite flying which is made of nylon or any synthetic
material and or is coated with synthetic substance and/or is no
biodegardable

Union
Territories

Andman &
Nicobar

The Andman & Nicobar Pollution Control Committee vide their

letter dated 02/06/2020 (Annexure-20 ) has intimated as under:

* Public notice dated 06.03.2017 was issued by ANPCC prohibiting
the procurement, stocking, sale and use of nylon thread, chinese
dori/manjha and other synthetic thread.

e Public notice dated 06.03.2017 was forwarded to all concerned
departments, implementing agencies, Deputy commissioners &
Superintendent of Police in their jurisdiction for complinace of the
directions.

e Public notice was also published in the daily telegram on
09.03.2017.

» No violation reported by implementing agencies on the directions
of Hon'ble NGT, dated 21.01.2020.

20

Chandigarh

The Chandigarh Pollution Control Committee vide their letter dated
12/03/2020 (Annexure-21) has submitted that the District
magistrate of Chandigarh Administration has issued an order dated
17/1/2020 under section 144 of Cr. P.C. to regulate the use of
synthetic/nylon—glass coated popularly known as pakka
thread/dori and chinese manjha/dori in the large public interest
and immediate necessary action to prevent the harm to wildlife
and environment

21

Delhi

The Delhi Pollution Control Committee vide their letter dated
11/2/2020 (Annexure-22) intimated as follow:

e The Govt of NCT of Delhi has issued a notification on
10/01/2017 on the subject matter.

e The Department of Environment, issues public notices twice in a
year once before independence day i.e. 15" August and then
before the Basant Pachami during January/February, informing
the general public about the ban on Chinese Manjha and to
report instances of the breach to the offices through helpline
numbers.

e The agency-wise Action Taken Reports received from Delhi
Police, Municipal Corporations, Revenue Department, Education
Department and Forest Department have been provided.

22

Lakshadweep

Lakshadweep Pollution Control Committee vide their letter dated
19/5/2020 (Annexure-23) informed that there is no units
involved in manufacture, sale, storage, purchase and use of thread
made of nylon, synthetic material and/or coated with synthetic
substance which is non-biodegradable for kite flying.

23

Puducherry

The Puducherry Pollution Control Committee vide their letter dated
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111,

7/7/2020 (Annexure-24) submitted as follow:

e PPCC, had issued direction under section-5 of EPA prohibiting the
synthetic nylon thread used for kite flying and a public notice was
published in the leading newspapers in English & Tamil on
2/7/2020.

e Further a letter was sent to District Collectors, Conservator of
Forests & Senior Superintend of Police for taking appropriate
action against the defaulters under EPA, Prevention of Cruelty
Act, 1960, Wildlife (Protection) Act, 1972, the Indian penal code
or any other provision of law.

The 06 states namely, Arunachal Pradesh, Goa, Maharashtra Meghalaya,
Rajasthan & Uttarakhand have informed that they have communicated to the
concerned authorities for necessary action on the subject matter in compliance
of Hon'ble NGT directions and sought Action Taken Reports. However, the
compliance status reports are still awaited. The responses received from these
06 states/UTs through their respective SPCBs/PCCs, are given in Table-II.

Table-1I: The status reports as received from 06 states/UTs

SII

No.

States

The status as received from SPCBs/PCCs
(ason 27/7/2020)

Arunachal
| Pradesh

The Arunachal Pradesh State Pollution Control Board vide their
letter dated 26.06.2020 (Annexure-25) informed as of now 4
district namely East Siang West Kameng, Anjaw and Lohit have
issued executive/prohibitory orders. Further they have written
letter to the remaining Deputy commissioners to issue prohibitory
orders in respective districts. West Kameng, Anjaw and Lohit have |
issued executive/prohibitory orders follow:

Goa

| The Goa Pollution Control Board vide their letter dated 3/6/2020

(Annexure-26) informed that they have sought the compliance
status report from the Department of Environment, Govt of Goa.

Maharashtra

The Maharashtra Pollution Control Board vide their letter dated
2/7/2020 (Annexure-27) informed that they have issued a
letters dated 12/3/2020 and further on 2/7/2020 addressed to the
Directorate of Municipal Administration, Mumbai and requested to
inform all local bodies in the state about prohibiting use of thread
made of nylon, synthetic material and/or coated with synthetic
substances and/or coated with synthetic substances which is non-
biodegradable for kite flying

Meghalaya

The Meghalaya State Pollution Control Board vide their letter dated
18/5/2020 (Annexure-28) informed as under:

e They have communicated the Hon’ble NGT order to all the

Deputy Commissioners of 11 districts in the state for necessary




action on the matter.

e MSPCB received copy of letter of District commissioner of West
Jantia Hills district to Asst Director, Information and Public
relation, West Jantia Hills districts, Jowai for wide publicity on the
prohibition.

e MSPCB received information from West Garo Hills district on the
none use of thread made of nylon, synthetic material and/or
coated with synthetic substances which is non-biodegradable for
kite flying.

5 | Rajasthan The Rajasthan State Pollution Control Board vide their letter dated
21/7/2020 (Annexure-29) informed as under:

e The subjected OA does not pertains to the SPCB for reasons that
state board does not have any power to prohibit the use of
manjha

e In this regard, RSPCB has already conveyed the Board stand to
Department of Environment, Govt of Rajsathan, vide its letter
darted 11.06.2020.

6 Uttarakhand The Uttarakhand Pollution Control Board vide their dated
18.03.2020 (Annexure-30) informed as follow:

UEPPCB has requested, vide letter dated 12.03.2020, the Principal
Secretary, Environment Protection and Climate Change, Govt. of
Uttarakhand, to take necessary actions for prohibiting
manufacture, sale, storage, purchase and use of thread made of
| nylon, synthetic material and/or coated with synthetic substances
which is non-biodegradable for kite flying.

iv. ~ No response have been received from the 6 States/UT so far namely, Assam,
Jharkhand, Kerala, Manipur & Tamil Nadu and Daman Diu & Dadar Nagar

Haveli.

S.K.Gupta
Scientist “E”
CPCB, Delhi

Dated: 30/7/2020
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[ H_L’:‘” MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA
NGT Matter-Urgent
CPCB/IPC-V/NGT 06/Kite/2020 \9\\4 — March 03, 2020
To

The Member Secretary
All SPCBs and PCCs
(List enclosed)

Sub: Compliance Report in respect of directions issued by the Hon’ble NGT vide order dated
21.01.2020 passed in Execution Application No. 06/2020 in Original Application No.
384/2016

Sir,

This has reference to Hon’ble NGT order dated 11.07.2017, wherein NGT directed prohibition of
manufacture, sale, storage, purchase and use of thread made of nylon, synthetic material and / or
coated with synthetic substance which is non-biodegradable for Kite flying.

Further, Hon’ble NGT vide its order dated 21.01.2020 (copy enclosed) in the aforesaid matter
has directed as follow:

“In view of above allegations, we consider it necessary 10 require CPCB to ascertain
the status of compliance of said directions from all the States/UTs and furnish a
consolidated report to this tribunal within 03 months by email at judicial-ngi@gov.in.
All the states/UTS may furnish such information to CPCB within one month. A copy of
this order be sent by email to the CPCB, Chief Secretaries of all States/UTs, SPCBs
and PCCs by e-mail "

In this regard CPCB is yet to receive status report of the directions of Hon’ble NGT from your
State/UT. It is therefore requested to provide the compliance status report within 15 days enabling
CPCB to submit the status report before the Hon’ble NGT, timely.

Yours faithfully,

(Ajay Aggarwal)
AD & Divisional Head, IPC-V
Encl: as above

Copy to:

The Regional Directors - with the request to follow-up with the concerned SPCBs/PCCs
Central Pollution Control Board

(List enclosed) ity e ;
A SR LR

I ;"{'f}—{::r( "
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Parivesh Bhawan, East A{jun Nagar, Delhi-110032
T/ Tel - 43402030, 22305792, TS/ Website : www.cpeb.nic.in
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ANDHRA PRADESH POLLUTION CONTROL BOARD
D. No. 33 - 26 - 14 D / 2, Chalamalavari Street, Kasturbaipet,
Mogalrajupuram, Vijayawada - 520 010.

Ph.No. 0866-2436216/17
Lr. No. APPCB/PWM/EA6012020inOA384012016/2020 - Dt.14.07.2020
To
The Principal Secretary, The Secretary,
PR&RD Dept., A.P. Secretariat, MA&UD Dept., A.P. Secretariat,
Velagapudi, Guntur. Velagapudi, Guntur.
Sir,

Sub: APPCB — Plastic Waste Management Rules, 2016 — Compliance Report in
respect of directions issued by the Hon’ble NGT vide order dt 21.01.2020
passed in EA No 6/2020 in OA No 384/2016 - Requested - Reg.

Ref: The Hon’ble NGT vide orders dt 11.07.2017 & 21.01.2020 passed in EA No
6/2020 in OA No 384/2016

L

This has reference to the Hon’ble NGT vide order dt 11.07.2017, wherein Hon’ble NGT directed
prohibition of manufacture, sale, storage, purchase and use of thread made up of nylon. synthetic
material and /or coated with synthetic substance, which is non-biodegradable for Kite flying.

Further, Hon’ble NGT vide its order dt 21.01.2020 (copy enclosed) in the aforesaid matter has
directed as follows:

“In view of above allegations, we consider it necessary to require CPCB lo ascertain
the status of compliance of said directions from all the States/UTs and furnish a
consolidated report to this tribunal within 03 months by email at judicial-
ngt@gov.in. All the States/UTs may furnish such information to CPCB within one
month. A copy of this order be sent by email to the CPCB, Chief Secretaries of all
States/UTs, SPCBs and PCCs by email.

The CPCB vide letter dt 03.03.2020 requested to provide the compliance status report of the
directions of the Hon’ble NGT, so as to submit the status report before the Tribunal, timely
(copy enclosed). '

In view of the above, it is requested to furnish the status of implementation of Hon’ble NGT
directions with regard to prohibition of manufacture, sale, storage, purchase and use of thread
made up of nylon, synthetic material and /or coated with synthetic substance, which is non-
biodegradable for Kite flying in the State of Andhra Pradesh, so as to submit the same to CPCB.

Yours faithfully.
Sd/-
MEMBER SECRETARY
Copy to The Commissioner & Director of Municipal Administration, Sri Krishna Enclave,

Annapurna Nagar. 4/7 Inner Ring Road, Gorantla, Guntur — 522 034 for information and
necessary action. 10



GOVERNMENT OF ANDHRA PRADESH
ABSTRACT
EFS&T Department- Wildlife- Use of Nylon thread coated with glass/ Chinese Manja during the
festival or other occasions in the State of Andhra Pradesh- Banned- Orders- Issued.

ENVIRONMENT, FORESTS, SCIENCE & TECHNOLOGY (SECTION.Il) DEPARTMENT

G.0.Ms.No.42 Dated: 16-04-2016
Read the following:

1. From the Addl. Secy, Min of EF& CC, GOI, D.O. Lr. No.17/16/2014-AWD, Dt:9.09.2014.

2. From the Campaigns Strategist, PETA, Mumbai, Dt:06.05.2015.

3. From the Campaigns Strategist, PETA, Mumbai, Dt:18.06.2015.

4. From the Campaign Manager- Wild Life, Human Society International, India,
Dt:18.11.2015.

5. From the PCCF, AP, Hyderabad, Lr.Rc.No.7375 / 2014/ WL-2,
Dt:24.12.2015.

ORDER:

The Ministry of Environment, Forests & Climate Change, Government of India, New Delhi
in their D.O. letter 1¥' read above, have informed about the threat posed to Birds like Vultures,
Kites, Owls, Pigeons, Crows etc., due to use of ‘Chinese Dor' made of Nylon and coasted with
finely crushed glass in kite flying and requested the State Government to take appropriate action.

Z, The Principal Chief Conservator of Forests (WL), Andhra Pradesh, Hyderabad, in his letter
5" read above has requested to issue the orders for banning the use of Nylon thread coated with
glass / Chinese Manja during the Sankranthi festival in the interest of conservation of Wildlife and
Welfare of Human beings.

3. Government after careful examination of the matter and in exercise of the powers conferred

under Section 5 of the Environment (Protection) Act, 1986, hereby impose ban on procuring,
stocking, sale and use of Nylon thread which is commonly called as ‘Chinese Dor' or other
synthetic (non-biodegradable) threads coated with glass or other harmful substances used for
kite flying or other purpose and likely to cause grievous injury and inconvenience to animals
including birds as well as human beings during festivals or other occasions.

4, All the concerned departments/ organizations shall take immediate necessary action to
sensitize people for not using such material and make them aware to resort to use of

eco-friendly materials which are biodegradable and not harmful to animals including human
beings.

(BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

ASHWINI KUMAR PARIDA

SPECIAL CHIEF SECRETARY TO GOVERNMENT
To

The Principal Chief Conservator of Forests (WL)
Andhra Pradesh, Hyderabad.
Copy to:
The Additional Secretary,
Indira Paryavaran Bhawan, Jor bagh Road,
Min of EF& CC, GOI, New Delhi-110003.
PS to Hon'ble Min for EFS&T and Coop, Andhra Pradesh.
The Member Secretary,
Andhra Pradesh Pollution Control Board, Andhra Pradesh, Hyderabad.
The Member Secretary,
Andhra Pradesh State Bio-diversity Board, Andhra Pradesh, Hyderabad
The Campaigns Strategist, PETA,
PO Box 28260, Juhu Mumbai-400049
Mrs. C.Samyuktha, Campaign Manager- Wild
Life, Human Society International, India.
50/A, Lane #3, Indian Airlines Colony,Secunderabad-500003
Law Department,
All District Collectors in the State of Andhra Pradesh.
Sc/Sf

/I FORWARDED :: BY ORDER //

SECTION OFFICER

"
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Err-

Fwd: E.A, No. 6 of 2020 in O.A. No. 384 of 2016 [Khalid Ashraf Vs. Union of India]

From : Member Secretary CPCB <msch.cpcb@gov.in> Tue, May 05, 2020 04:21 PM
Subject : Fwd: E.A. No. 6 of 2020 in O.A. No. 384 of 2016 [Khalid Ashraf Vs. Union of 1 attachment
India]

To : ajay aggarwal <ajayaggarwal.cpcb@nic.in>, IPC V Division CPCB
<ipc5division.cpcb@gov.in>, G Rambabu Scientist D <grbabu.cpcb@nic.in>

From: bspcb@yahoo.com

To: "Member Secretary CPCB" <mscb.cpcb@gov.in>, sr626 @rediffmail.com, "ajay aggarwal”
<ajayaggarwal.cpcb@nic.in>

Sent: Tuesday, May §, 2020 3:47:14 PM

Subject: E.A. No. 6 of 2020 in O.A. No. 384 of 2016 [Khalid Ashraf Vs. Union of India]

Dear Sir,

This has reference to the Hon'ble NGT order dated 11.07.2017 passed in O.A. No. 384 of 2016 [Khalid Ashraf Vs. Union of India] and order
dated 21.02.2020 passed in E.A. No. 6 of 2020 in connection with the aforesaid two orders, it is humbly submitted that manufacture, storage,
sell, use and transport of non-biodegradable thread made of nylon, synthetic material and or coated with synthetic substance for kite flying has
been banned in Bihar in exercise of the power conferred under section 5 of the Environment (Protection) Act, 1986, vide Notification No.
242(E) dated 19.04.2017.

Thus, it is manifest from the above stated facts that the Hon'ble National Green Tribunal has been complied in the State of Bihar.

Please find attached herewith the aforesaid notification,

With Regards,

Bihar State Pollution Control Board,

Parivesh Bhawan, Patliputra Industrial Area,
PO. Sadaquat Ashram Patna.-800010.

Phone No. 0612-2261250/2262265

Email Id. bspcb@yahoo.com

YEARS OF
[E )@ CELEBRATING
THE MAHATM A
0 R PR VT
T, 4 L d

bl Rl o s

. KITE BAN IN BIHAR - NOTIFICATION.pdf
2 MB

| ipc5division.cpcb@gov.in

[

' https:/femail.gov.infh/printmessage?id=C:-5834 &tz=Asia/Kolkata&xim=1
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The Environment (Protection) Rules, 1986

MINISTRY OF ENVIR()\IMENT & F(J'RLbIH
(Department of Environment, Forests & Wildlife)

New Detlhi, the 10th February, 1988
NOTIFICATION

Pradcsh Assam, Bilid® Gujarat Haryana, Himachal Pradesh Kamamka' Kcmld.
Madhya Pradesh, Mizoram, Orissa, Rajasthan, Sikkim and Tamil Nadu subject to
the condition that the Central Government may revoke such delegation of powers
in respect ot all or any one or more of the State Governments or may itself invoke
the provisions of section 5 of the Act, if in the opinion of the Central Govemnment
such a course of action is necessary in necessary in public interest.

[No. 1(38)/86-PL]
T.N. SESHAN, Secy.

A A9

Source : Gazette No. 84 dated 10-2-88.

MINISTRY.OF ENVIRONMENT & FORESTS
(Department of Environment, Forests & Wildlife)

.New Dclhi, the 14th April, 1988
' NOTIFICATION

S.0. 289(E).—In exercise of the powers conferred by scction 23 of the
Environment (Protection) Act, 1986 the Central Government hereby delegates the
powers vested in it under section 5 of the Act to the State Governments of
Mecghalaya, Punjab and Uttar Pradesh subject to the condition that the Central
Government may revoke such delegation of powers in respect of all or any onc or
more of the State Governments or may itself invoke the provisions of section 5 of
the Act, if in the opinion of the Central Government such a course of action is
necessary in public interest.

[No. 1(38) 86-PL]
T.N. SESHAN, Secy.

Source : Gazette No. 205 daled 14-4-88,
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Naya Raipur, the 25th February 2017
NOTIFICATION

VO, FO3-952016732 ~— Whereas, Article 48-A of the Constitution envisages protection and improvement uf
the envirenment and safeguarding of the forests and wild life of the country,

And whercas. itis known that the pukka thread, commonly known as Chinese Manja or Chinese Dor, used for
hite flying. manutactured from plastic and synthetic materials, causes injuries to people, and is fatal for birds.

And whereas. such thread being non-biodegradable, damages the environment in several ways including
blockage of sewers. drainage systems, rivers, streams, reservoirs and suffocates animals who may consume the same.

And whereas, such thread is a conductor of electricity, it often results in flash-overs on the power lines and
sub-stations. causes power interruptions, straining and damaging of electrical assets, accidents, injuries and loss of life.

And whercas. certain species of birds are getting rare or extinct, and it is imperative to protect them from
similarly resulting injuries.

And whereas, incompliance of the order of the Learned National Green Tribunal in Original Application No. 384
of 2016 khalid Ashraf v. Union of India & Others. the State Government upon caretully examining the matter is of the
opmion that the use of such synthetic thread be banned in the interest of safety and conservation of wildlife,

And whereas. the Central Government vide its notification No. 1(38)/86-PL, dated 10th February. 1988 has
delecared the powers vested in it under Section S of the Environment (Protection) Act, 1986 (No. 29 of 1986) 10 the
Government of the erstwhile state of Madhya Pradesh, now Chhattisgarh.

Now therefore, in excreise of the powers conferred by Section 5 of the Environment (Protection) Act, 1986
(No. 29 01 1986). read with sub-rule (5) of Rule 4 of the Fnvironment (Protection) Rules, 1986, in order to address the
adverse effects of the use of such synthetic thread on general safety and biodiversity, and to promote use of
eco-friendly alternatives to such thread, the State Government, hereby, completely prohibits the sale, production,

19
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storage. supply and use of nylon, synthetic or any other such thread coated with finely crushed glass, metal, or any
other sharp objects. including threads commonly known as Chinese Manja or Chinese Dor, in the State of Chhattisgarh.

[he violation of the directions issued under Section 3 of the Environment (Protection) Act, 1986 (Mo, 29 of
1986). or the rules made thereunder shall be punishable under Section 135 of the said Act. which includes imprisonment
for a term which may extend to five years with fine which may extend to one lakh rupees or with both.

By order and in the name of the Governor of Chhattisgarh,
REGINA TOPPO, Joint Sccretary.

FEE, HgU A4 FeEA B, ISR EW AT g, T | RiEa A v - 2019
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GOVERNMENT OF GUJARAT
Forests & Environment Department
Block no. 14, 8" floor

Sachivalaya, Gandhinagar - 382 010
Gujarat, INDIA

Ph: (079) 23251062,

S.M. SAIYAD, IFS Fax: (079) 23252156
DIRECTOR (ENVIRONMENT)&
ADDITIONAL SECRETARY Email: direnv@gujarat.gov.in
Ref: No.ENV-10-2016-NGT-4(P) -T June 09, 2020
s
TO, ?"TQ— (/\_,}

The Additional Director and Divisional Head, IPC — 'V,
Central Pollution Control Board,

Parivesh Bhavan, Se e (\ 2~
East Arjun Nagar, - \_‘@\\M . = (\\O
New Delhi - 110032 /

Sub: Compliance Report in respect of directions issued by the Hon’ble NGT vide
order dated 21/01/2020 passed in Execution Application No. 06 / 2020 in
Original Application No. 384 / 2016.

Ref: Your Letter No- CPCB/IPC-V/NGT_06/Kite /2020 dated March 03,2020
addressed to the Member Secretary , State Pollution Control Board.

Dear Sir.

In context of above subject regarding Compliance Report in respect of directions
issued by the Hon’ble NGT vide order dated 21/01/2020 passed in Execution
Application No. 06 / 2020 in Original Application No. 384 / 2016regarding prohibition
of manufacture, sale, storage, purchase and use of thread made of nylon, synthetic
material, and / or coated with synthetic substance which is non-biodegradable for Kite
flying.

Piease find attached herewith Action Taken Report for the State of Gujarat in the
matter.This is for your information and further necessary order please.

Yours iincerely.
-

e
(S.M.Saiyad)

Thanking You,

Encl : As asbove.

Copy to:

The Member Secretary,
Gujarat Pollution Control Board,
Sector — 10/A, Gandhinagar -- For your Kind information

1
2\




Action Taken Report in Reference about Hon NGT Order
Original Application NO. 384 OF 2016

Mustak Kadari v/s Union Of India —
Sub- Hon NGT order dated 14/12/2016.

Hon’ble NGT has directed in Original Application NO. 384 OF 2016
- Khalid Ashraf & Smt. Rani that the CPCB to furnish-a consolidated report
regarding use of Chinese thread, nylon synthetic thread for kite flying.

In reference about the use of Chinese thread, nylon synthetic
thread for kite flying in all states and Union Territories to forthwith take
steps under the provisions of Environment Protection Act 1986, the
Prevention of Cruelty to Animals Act, 1960 as well as the Wild Life
(Protection) Act, 1972, the Indian Penal Code or any other provision of
law, to prohibit the manufacture, use, sale and purchase of synthetic
manja/nylon kite thread and all similar synthetic threads used in kite flying
and to strictly enforce the prohibition throughout the States and Union
Territories; pass any such further order or orders as this Hon'ble Court
may deem fit and proper in the facts and circumstances of the present

case.”

In compliance with the above Order passed by this Hon'ble Tribunal,
the Additional Chief Secretary, Forest and Environment Department of the
Respondent State of Gujarat issued a Notice under Section 5 of the
Environment Protection Act, 1986. A copy of the Notification dated
29.12.2016 is annexed herewith as a Annexure — 1.



It is further submitted that the State of Gujarat has always been
aware of the menace of the use of this Nylon thread called Chinese Manja

and has time and again tried to spread awareness on the ill effects of its
use.

In fact the State of Gujarat has imposed a complete ban on the use
of Chinese Manja ever since 2011. A copy of the Notification dated

21.10.2011 is annexed herewith as a Annexure—2.

In year of 2020, In the state of Gujarat the Department of Forest
and Environment, Government of Gujarat has issued a Notice under
Section 5 of the Environment Protection Act, 1986 for ban of Chinese
thread, nylon synthetic thread copy of the same is annexed herewith as a
Annexure- 3.

Forest and Environment Department, State of Gujarat asked the
District Collectors, Municipal Commissioners and District Police
Superintendent to take suitable action for use of Chinese thread vide

letter dated 03/01/2020. Respective District collectors issued notice under
CRPC 133.

Guijarat Forest Department was celebrating “Karuna Abhiyan” from
10/01/2020 to 20/01/2020 during Kite Flying festival. They are giving

treatment to birds and animals injured due to kite flying thread. During

25



this year (2020) , as per Hon’ble NGT order , Forest Department seized

106 chinese thread manjha and seized 700 gm loose Chinese thread.

Moreover, Home Department taking action under the Indian Penal
Code but presently they are engaged in COVID — 19, so the details will be

sent shortly.

2y



Government of Gujarat

bl e — 1
= Y e

ke v Forest & Environment Depa
Arvind Agarwal 1As Block No. 14, 8" Floor, Sachivalaya,
Additional Chief Secretary Gandhinagar-382 010.
No. ENV-10-2016-NGT-04-E Date: 29/12/2016
Notice of Directions un on 5 of the Envi 1986.

Sub: Kite Festival: Injury caused to the birds & humans by threads made of Plastic /
synthetic material commonly known as Chinese Dori or Chinese manjha

Whereas, you are aware that during the Kite flying festival, a lot of injury is caused to the
people and birds on account of Pucca Thread made out of plastic or similar such synthetic
material commonly known as Chinese Dori or Chinese manjha . These injuries many a times turn
out to be fatal causing death of people & birds. It is therefore desirable to protect the people&
birds from the fatal effects of the kite thread made out of plastic or synthetic thread.

And Whereas, All these cut threads alongwith the kites remain on the land. Because of
the very long life of the plastic materials & being non-biodegradable in nature, these threads
continue to be causing problems such as blockage of sewers, drainage lines, natural waterways
such as river, streams etc. and suffocation of cows & other animals also who eat food items
alongwith such plastic material. Thus the impacts of such plastic materials used for making
thread are many & varied.

And Whereas, extensive use of such synthetic thread which are non-biodegradable ,
conductors of electricity often result in flash-over on the power lines and substations, which may
cause power interruptions to consumers straining and damaging electrical assets, causing
accidents, injuries and loss of life.

And Whereas, it is also a well-known fact that the activity of the birds is at the peak
during 6.00 am to 8.00 am in morning and from 5.00 pm to 7.00 pm in evening and it is desirable
to protect the innocent birds including the vultures which are getting extinct day by day and
classified as rare and endangered species, and need to protect them, while we enjoy the said
festival. .

And Whereas, the Makar Sakranti Kite festival is about to come in very short period in
which kite flying takes place in large scale in all over Gujarat.

And Whereas, the Hon’ble National Green Tribunal vide its order dated 14-12-2016 in the
Original Application No-384 of 2016 and Original Application No- 442 of 2016 has directed that in
entire country there shall be prohibition on procuring, stocking, sale and use of Nylon thread
which is also called Chinese Dori or Chinese manjha and other synthetic threads coated with glas
and such other harmful substances for kite flying. Even the cotton thread which is glass coated or
coated with other harmful material will also not be permitted to be used for kite flying, till next
date of hearing.

Now, you are therefore, herby directed under section 5 of the Environment (Protection) Act,
86, to take necessary measures and actions including mass awarencss programmes to sensitize
the people, as follows:

ph, : (0) 079-23251051, 23251053 @ Fax :079-23252156 @ Email : secfed@gujarat.gov.in
www.fed.gujarat.gov.in

-



The wholesalers dealing in such thread be stopped well in advance so that they do not
stock such so called Chinese made Plastic threads & sel] during the "Makar Sankranti”

or falling of such threads from atmosphere which are non - biodegradable and can cause
immense injury to ecology and animal population, once they touch the soil strata,

To sensitize people that use of nylon thread which is also called Chinese Dori or Chinese
manjha and other synthetic threads coated with glass and such other harmful substances
for kite flying. which are non-biodegradable in nature and cause grievous injury to the
birds as well as to human beings during kite flying,

L
ol { ]

Issued To, Ac C Ff_b)

8hri Mukesh Kumar, 1AS 2 8Shri Vinod Rao, IAS

Municipal Commissioner, Ahmedabad Municipal Commissioner, Vadodara

Municipal Corporation, Ahmedabad Municipal Corporation, Vadodara.

Shri M. Tkemmm, 1AS 9 8hri Jai Prakash Shivahare, IAS

‘Municipal Commissioner, Surat Municipal Commissioner, Bhavnagar

Municipal Corporation Municipal Corporation, Bhavnagar

,» Surat.

Shri R, B Barad. IAS S Shﬁﬁmehmmddhil’anl,lds

Municipal Commissioner, Jamnagar Municipal Commissioner, Rajkot

Municipal Corporation, Jamnagar, Municipal Corporation, Rajkot.

Shri. v, J.Rajput, IAS 8 Shri G. R. Chaudhary ,IAS

Municipal Commjssioner, Junaghadh Municipal Commissioner,

Municipal Corporation, Junaghadh, Gandhinagar Municipal Corporation,
Gandhinagar.
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27

29

31

33

Shri A.K.Singh, IPS

Commissioner of Police,

Office of the Commissioner of Police
Ahmedabad.

Shri SatishKumar Sharma, IPS
Commissioner of Police,

Office of the Commissioner of Police
Surat.

Smt. Avantika Singh, IAS
Collector,
Ahmedabad.

Dr. Dhavalkumar Patel, IAS
Collector,
Anand.

Shri Jenu Devan, IAS
Collector,
Palanpur, Banaskatha.

Shri H. R. Patel, IAS _
Collector,
Bhavnagar.

Shri M. J. Thakkar, IAS
Collector,
Ahwa, Dang.

Shri R. J. Makadiya , IAS
Collector,
Jamnagar.,

Shri M A. Gandhi, 1AS
Collector,
Bhuj, Kachchh.

Shri Ravi Kumar Arora, IAS
Collectar,
Navsari.

Shri K. K. Nirala, IAS
Collector,
Patan.

Dr. Vikrant Pandey, IAS
Collector,
Rajkot.

Shri P. Swaroop, IAS
Collector,
Himatnagar, Sabarkantha.
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12

14

18

.20

22

24

26

28

30

32

34

Shri Anupam Singh Gahlaut, IPS
Commissioner of Police,

Office of the Commissioner of Police
Rajkot.

Shri Manoj Shashidhar, IPS
Commissioner of Police,

Office of the Commissioner of Police
Vadodara.

Shri Dilip Kumar Rana, IAS
Collector,
Amreli.

Shri Kuldeep Arya, IAS
Collector,
Nadiad, Kheda.

Shri Sagale Sandip J, IAS
Collector,
Bharuch.

Shri L. P. Padalia, IAS
Collector,
Dahod.

Shri S. A. Patel, IAS
Collector,
Gandhinagar.

Dr. Rahul B. Gupta, IAS
Collector,
Junagadh.

Shri Alok Kumar Pandey, IAS
Collectaor,
Mehsana.

Smt. P. Bharthi, IAS
Collector,
Godhra, Panchmahal.

Shri D. G. Patel, IAS
Collector,
Porbandar.

Shri K. M. Bhimijiyani, IAS
Collector,
Rajpippla, Narmada.

Shri M. 8. Patel, IAS

Collector,
Surat.
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Shri Udit Agrawal, IAS 36 Shri Lochan Sehra, IAS
Collector, Collector,
Surendranagar. Vadodara.

Ms. Remya Mohan Muthudath, IAS 38 Shri B. C. Patani, IAS

Collector, Collector,

Valsad. Vyra, Tapi.

Ms. Praveena D.K, IAS 40 Shri L K. Patel, IAS

Collector, Collector,

Botad. Morbi.

Shri H. K. Patel, IAS 42  Dr. Ajay Kumar, IAS

Collector, Collector,

Devbhumi dwarka . Gir Somnath.

Ms. Shalini Agarwal, IAS 44  Shri K. B. Upadhyay, IAS

Collector, Collector,

Arvali. Lunawada, Mahisagar.
‘45 Shri Kharadi Vijay Kumar L, IAS 46, Member Secretary

Collector, Gujarat Pollution Control Board

Chhotaudepur. Gandhinagar
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GOVERNMENT OF GUJARAT oo Ae
Forests and Environment Department %\%‘
Block No. 14, 8th floor, Sachivalaya
Gandhinagar-382 010 ' |

GUJARAT, INDIA
Tel: (079) 23251052,23251053

DR. S. K. NANDA, IAS Fax: (079) 23252156
PRINCIPAL SECRETARY Email: secfed@gujarat.gov.in

PRINCIPAL S O ————

No. ENV-10-2009- 4C0- E Date: 21/10/2011

Notice of Directions under section 5 of the Environment ( Protection ) Act, 1986.

Sub: Kite Festival: Injury caused to the birds & humans by threads made of plastic/synthetic material

commonly known as Chinese Threads

Whereas, you are aware that during the kite flying festival, a lot of injury is caused to the
people and birds on account of Pucca Thread made out of plastic or similar such synthetic material
read. These injuries many @ times turn out to be fatal causing death

commonly known as Chinese Th
,4‘ of people & birds. It is therefore desirabie to protect the people& birds from the fatal effects of the kite

| = ' thread made out of ptastic or synthetic thread as chinese thread.
= |

Whereas, as per the rough estimate, during the kite festival about 50,00,000 kms long thread
is used for the kite fiying in the State. All these cut threads alongwith the kites remain on the land.
Because of the very long life of the plastic materials & being non-biodegradable in nature, these
threads continue to be causing problems such as blockage of sewers, drainage lines, natural |
waterways such as river, streams etc. and suffocation of cows & other animals also who eat food :
items alongwith such plastic material. Thus the impacts of such plastic materials used for making |
thread commonly known as chinese thread are many & varied.

Whereas , extensive use of such chinese thread which are non-biodegradable , conductors |
of electricity often result in flash-over on the power lines and substations, which may cause power
interruptions to consumers straining and damaging electrical assets, causing accidents, injuries and I
loss of life. i

Whereas , it is also a well known fact that the activity of the birds is at the peak during 6.00
am to 8.00 am in morning and from 5.00 pm to 7.00 prr in evening and it is desirable to protect the
innocent birds including the vultures which_are getting extinct day by day and classified as rare and
endangered species. ana need to protect them, while we enjoy the said festival.

Now, you are therefore, herby directed under section 5 of the Environment (Protection) Act,
86, to take necessary measures and actions including mass awareness programmes to sensitize the t
people, as follows: ‘ |
1. Notto allow the use of the Pucca threads commonly known as Chinese threads, made out of :
plastic or any such synthetic material, which is likely to causc grieveus injury to the birds as
well as to human beings during‘kite flying. |

2 The wholesalers dealing in Chinese thread be stopped well in advance so that they do not
stock such so called Chinese made plastic threads & sell during the "Makar Sankranti”

festival.

3 To ensure that Kite flying between .00 am to 8.00 am in the morming and 5.00 pm to 7.00 in
evening during these days is avoided, to prevent loss of life to birds who are active in these

hours.

4. o prevent e adverse affects nn soil, water ways and cattle population caused by cutting or
faling of such threads from atmosphere which are non - biodegradable and can cause
immense in iry to ecology and animal population, once they touch the soil strata. sy
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To sensitize
and are conductors of an electricity

substations, causing power interru
assets, causing accidents, injuries and
used for kit

To,

_ Shri Shri Guruprasad Moha
Caorporation, Ahmedabad
Shri Ajay Bhadoo,IAS,Municipal Commis
Shri Shri Ashwani Kumar, IA:
\Vadodara
Shri M.K.Das, IAS, Municip
Shri Anupam ,IAS,Municipa
Shri A_S.Patel IAS,Municipal
Ms. Vipra Bhal,IAS,Municipa
Shri Swaroop P., IAS, Distric
. Shri Vijay Nehra,
10.Shri D.A. Satya,
11.Smt Avintika Singh Au
12.Shri J.B. Vora, IAS, District Maagis
13.Shri. Roopwant Singh , 1AS, District
14.Shri D.G. Jhalawadia,, IAS, District iagis
15.Shri J.M. Luni,IAS, District Magistrate and
16.Shri P. K. Solankai, IAS, District Ma
17.Shri Sandeep Kumar ,
18.Shri A.M.Parmar, IAS, District Magistrate
19.Shri M. Thennarasan, IAS, District Magistr
20.Shri M.V. Pargl, IAS, Distri
21.Shri Rajkumar Beniwal, 1A
22 Shri P.R. Sompura,
23 Dr. Sandhya Bhullar ,
24 Ms. Manisha Chandra,
25 Shri J.G.Hingraja, IAS, District Magistrate
26.Shri G.A.Shah, IAS, District Magistrate an
27.Shri Rajendra Kumar, IAS, Distri
28.Shri Jai Prakash Shivahare ,
Himmatnagar.
29.Shri A.J.Shah, IAS, District Magis
30.Shri P.H. Shah, IAS, District M
31.Shri Vinod R. Rao, IAS, Distric
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33.Shri R.J. Pate!, IAS, District Magistrate an
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HARYANA STATE

e HARYANA STATE POLLUTION CONTROL BOARD
e C-11, SECTOR-6, PANCHKULA

HSREB Ph-2577870-73 E-mail: hspcbsrscientist@gmail.com
" No. HSPCB/Misc./ 2020/<<Y _o}ated:q!gn. Dadig

To I'II
Sh. Ajay Aggarwal, \
AD & Divisional Head, IPC-V,
Central Pollution Control Board, "\,\f_ﬂﬁ,
East Arjun Nagar, Parivesh Bhawan, ——— 2o
New Delhi-110032 % PG )
Sub:- Compliance report in respect of direction issued by the

Hon'ble NGT vide order dated 21.01.2020 passed In
Execution Application No. 06/2020 in OA No. 384 of 2016
titled as Khalid Ashraf & Ors. Vs. Union of India & Ors.

Kindly refer to your letter No. CPCB/IPC-V/NGT-06/Kite/2020
dated 03.03.2020 on the subject cited above.

As per judgment of Hon'ble NGT dated 11.07.2017 & order dated
21.01.2020 in Execution Application No. 06/2020 in OA No. 384 of 2016 titled
as Khalid Ashraf & Ors. Vs. Union of India has issued directions regarding

prohibiting use use of thread mae of nylon, synthetic material and /or coasted

with synthetic subsentce which is non—bri(—)degradable.

In this connection, it is intimated that the Haryana Govt. has
already issued necessary directions to Director General of Police, All the
Deputy Commissioner/District Magistrates, All the inspector General and
Commissioners of Police, and all the Suprintendents of Police in Haryana
vide letter dated 11.09.2017 (copy enclosed) by ACS, Home Deptt. Govt. of
Haryana in compliance of order dated 11.07.2017 passed by Hon’ble NGT.

Submitted for your information and further necessary action,

please.

DA/as above.

For Member Secretary

M
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From .
The Additional Chief Secretary to Government, P\ ( (1)
Haryana, Home Départment, - .

To

The Director General of Police, Haryana.

All the Inspector Generals and Commissioners of Police, Haryana.

All the Deputy Commissioners/ District Magistrates in Haryana.

All the Superintendents of Police In Haryana.

Bow e

Dated the%m.wl?

Subject: Original Application No. 384 of 2016-KHALID ASHRAF & Anr. V/s Union
of india and Ors.-Compliance of directions dated 11.07.2017.

| am directed to refer to the subject noted above and to say that in the
afore said case, the Hon'ble National Green Tribunal, Principal Bench, New Delhi has
taken cognizance of the issue of the ill effects of Chinese manjha and has issued certain
directions vide judgement dated 11.07.2017, copy of NGT order dated 11.07.2017 can
be downloaded from website www.homeharyana.gov.in. In terms of the said directions
dated 11.07.2017, the Government have decided as under:-

1. That, there shall be a total ban on the Manjha or thread for kite flying which
is made of nylon or any synthetic malmmc
substance and is non-biodegradable.

2. That there shall be total prohibition on the manufacture, sale, store,
purchase and use of synthetic Manjah/Nylon thread and all other similar
synthetic threads, used for kite flying. ¥

3. That, the prohibition of manufacture and use of synthetic manjha/nylon

. thread for kite flying shall be enforced throughout the State.

4. That, there shall be a total ban on the import of any synthetic manjha/nylon
thread or other similar thread coated with synthetic substances, in any part
of the State.

5. That, directions dated 11.07.2017 are enclosed for its compliance in letter
and spirit and to ensure that no synthetic manjha/nylon thread and also
those which are coated with synthetic materials are purchased, sold, stored
and used for kite flylng with their area. -

6. That, in case of violations of any of the directions given in the Judgefment
dated 11.07.2017, appropriate steps be taken against the defaulters under
the provision of Environment (Protection) Act, 1986; Prevention of Cruelty
of Animal Act, 1960; Wildlife (Protection) Act, 1972, the Indian Penal Code
or any other provision of law.

2. These instructions be brought to the notice of all the concerned for strict
compliance. Any lapse on part of the concerned person shall be viewed seriously and
action will be taken against the erring officers/officials.
R
Superintendent, Home-IV, :
for Additional Chief Secretary to Government, : e |




To 1. CPs Gurgaon, Farid: sad and Ambala-Panchkula

2. All Range Inspectory General of Police in Haryana

3. All Distracts Superintendent of Police, in Haryana

4. DCPs Panchkula, Ainbala (Urban) and Ambala ( Rural)
Copy to : 1. All Divisionel Cc mmissioners in Haryana

2. All Deputy Commiissioners in Haryana

“E;ﬂ j24 -4 5 fOPS-1, dated 21012015 () Hon'ble Punjab and Haryana High

C vide its orders dated 13.1.2015 and 20.1.2015 in CWP No. 487 of 2015 (O&M)

ntled H.C. Arora, Advocate Vs State of Punjob and others bas issued following

directions:-

(i) DGPs of the States of Funjab and Haryana will immediately issue
directions to all the SHC)s of the respective States, to immediately
conduct raids within their arca of jurisdiction against sale, storage and

" purchase of such kind of China Dori made of synthetic material or any
other similar materisl which is being sold and used for kit flying
purposes, which is danger:us to not only the human life but also to the
birds and seize the same inimediately.

(i) Above said officers are finrther directed that no truder or person in their
respective States be allowed to sell the sbove said Dori.

(iii) States of Punjab and Hary:na will investignte and submit their respective
reports as to whether the China Dori is a conductor of electricity, as this
would havc a great bearin:; on the safety of human life, particularly the
birds.

(iv) All the Deputy Commissicners in the States of Punjab and Haryana are
directed 10 organize annouacements o be made in the respective States
to the generai public informing them sbout the dangerous naturs of the
China Dori, so that mvcmumwculmmwmmm

of Deri for flying kites.

Further, AC3 (Home) Harysna vide his Memo. No.02/20/2015-1HG-IV dated
19.01.2015 directed all the DCs/DMs «nd CPs in Haryans to consider exercising the
powers under section 144 of Cr.P.C, 1973 to impose peohibition for a period of three
months Mﬂﬁnﬁe&moﬁjmﬁﬁcﬁmm&nmnhmmofaﬁn
Durimdmﬁmh«:wiewunmmummm-ndmw
urdmbyuﬁngmcemimulbutmﬂlmdpnduudamnui()
Hcdsodesiredws;ndmumpmnmhmmifmy.mn
week positively (.) In view of the abuve directions of the Hon"ble High Court, you
are directed muhhmﬁhannwnﬁnnhmmw
DM."DClndmdnpatwﬂzhumeebyzé.m:mﬁnnmplhuembmbe
submitted in the Hon'ble High Court (.1 Next date of hearing is 29.01.2015 (.)

m.l- IS
( Alok )

IGP/Law & Order
for Director General of Police, Haryana

Salfh -1 % e id )
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Him Parivesh, Phase-III, New Shimla-171009 ple
Telephone Nos.: 0177-2673032, 2673507, Fax No.:2673018

—

No. HPSPCB/CPCB Misc Matter/2020- S(021{®

Frriated (L7 ..
TO “:/ -”A“_I.ﬂ ﬂ'l ‘d“] L5 ﬁ e, M| 2
€ Member Secretary, {| =

Central Pollution Control Board, 04 Mav 2029
East Arjun Nagar Delhi-110032. 3 .[

5

b

Himachal Pradesh State Pollution Control Board | 29?1’ 5

)

Jow K

Central Pofution Control Board -
Subject: -  Compliance Report in respect of |dinectibas issued by:¢herHiin’blc NG'T%EE__) (&8,.

order dated 21.01.2020 passed in Execution Application No. 06/2020 in
Original application No. 384/2016.
Sir,
Please refer to this letter No. F.No. zol/Tech/NGT/341/-1872 dated 05.03:2020
on the subject cited above.

In this regard, in compliance to the Hon’ble NGT orders the directions, a
notification was issued by Government of Himachal Pradesh vide letter No. STE-E (3) 18/2016
dated 3" February, 2017 (Copy enclosed) wherein directions are issued that “there shall be
prohibition on procuring, stocking, sale and use of nylon thread which is also commonly called
Chinese dori/thread or Chinese Manjha and other synthetic threads/cotton threads coated with
glass and such other harmful substances for kite flying. Whoever fails to comply with or
contravenes any of the above orders/directions shall be liable to be penalized under the
nrovivions of Act ibid” to all the departments including Deputy Commissioners. This is
submitted for information please.

Encl: As above
Yours faithfully,

(Aditya I¥egi, IAS)
Member Secretary
HPSPCB, Shimla-9
Telephone No. 0177-2673766

Copy to:-

1 R.K. Singh, Regional Director, PICUP Bhawan, Vibhuti Khand, Gomti Nagar,
Lucknow-226010 (U.P.). '
/
o :'J?;Z-f , //’
(Aditya Negi, IAS)
Member Secretary

_ HPSPCB, Shimla-9
Telephone No. 0177-2673766

3¢
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_ (Authoritative English Text of this Department’s notification number STE-E (3)18/2016

o dated
g — 8 Tequlred under amcle 348(3) of the Constitution of India)

e o Anrgtinc
”‘*@l Sfdin s Srie o “Government of Himachal Pradesh RS rmg—
i woreh st Department of Env Sclencc&Tec.h

gy \:‘_ 5 -': e 5 *‘j*‘ .
NOTIFICATION :
. j ; Sex,
NO* STE- E('*)1852016 Dated: Sh1m!n 171002 the 3 Sy 2017

WHEREAS Art:clc 48 A of the Consutmlon of India, inter- aha enVisages

".-protecnon and ImPfovement of enwronment and S'lfeguarmng ‘of forests and wild life and

) provxde,s that Tht‘- Slate sha]l endeavor to protect and 1mprove the environment and 1o Sﬂfcbiiﬂfd

; '_"'the forcsts and‘wﬂd lee of the coumry, P

' \ o AND WHEREAS t15 a fact‘that durmg Ihe kite: ﬂj’mg. a lot of injury:is

caused to the people and blrds on account of Pucca Thread made out of pldstxc or similar such

' synthetic: matehal commonly known as Chmese Thread 'I‘hcse mjurlcs many a hmcq turn out to

'.be fatal causmg death of people ammals and bu‘ds it is, therefore, desirable to pmtu:t. the

Indla Vs Umon of Ind:a &. Ors

lms
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NOW THEREFORE in’ order to prevem adverse ef’fect on human beings, Lallle

) pOPulatlon soil and ewlogy, the Govemor of Hunachal Pradcsh in exercise of thc powers vested

"'m him under Section 5 of the Environment (Protecuon) Act, (29 of 1986) vide Gmernmwl ol'.

l“d“‘ Mlmstry of Environment & Forests Notification No. 8.0." [52(E), dated

th
1 F@bfuary, 1988 and in comphance to the above directions of the Hon' ble Green Tribunal, is

o Dlmased to order that thcre shall be prohlbltson on prccur:ng, stacking, sale and use 01 mlun

-lhrcad wh h d ther
ich is_also commonly cailed Chmese dors/thread or Chmese Manjha and- other

o w ,4# ':».J_P':"%f" ,

S}mheuc threads/cotton treads coated with glass and such mher harmful substances for- kite -
' llymg ey

WhoeVer fails to comply wuh or. contravenes any of the above ordersfdlrecnons
. bhdu be 11abie 0 be penallzed under the. provrswns of Act jbid. The above. dlre(,imnb shall LOI!]E

‘into force from the date of pubhcanon of this notxﬁcat:on in the Rajpatra (e-Gazette), Hnnach'll
-Pradesh R i | Mo T5° ' R Bl (s i o

S e
""" R Tarun Kanoor e
- ix:Pr. Secretary (Env Se. &Tech)w the
23 :Govemmem of Hzmachal Pradesh

_Ends No:: STE-E(3)18/2016 )
: Copy ffqm'arde;i'fc«r ini_l'orlmation:'ar_l_c_l_ ign'z\ned:iate' ?‘F?@S

The Sccretary 1o the HE. Governor, Hlmachnl Pradesh, st A
The Pr, Advisor'to Hon’bic Chief Mimstcr, ‘Himachal Pradeshi, Shlmla 2 v
Allthe Administrative Secretaries to the Government of Hlmachal Pradcsh:
The Director General of Police, Hlmachal Pradcsh, Shtmla-Q
All Heads of Departmentsin H.P.. .- :
The Controller, Printing & Staﬁonary Depa.rt Hlmachal Prades' Shimmia:
the same in-the e-gazette, - . G
“The Sr. Law Officer, Engl:sthmdl, Himiachal Pradt.sh"Sccrctanat Shlm]a-2
The D:rector, Env;ronment Science’ & Technology, Hlmachal Pradesh S}iuh]a-l -
The Member, Sec;retary HP. Smte Pollutmn Contrél-Board Shlmla.g 4%
IG All the umsmnal Comrmssmners mH_I-‘_ s
“11. All the Deputy Commissioners inHP.';
12. All the Super;ntendent of Police in HP G
'13. All AddL/Dy: Excise &Taxauon-COmmxssmnc :
14 All the Mumcspal CommxssnonerfExecuuve Officers; MCs, in Hlm aChal.Prad R

1 ,ecy (Env Scxence &-Tec:h)tg the L
mmem of H:machal Pradesh P

”5&

Qrannad unth MamUGQecanner
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Government of Jammu and Kashmir —_———
L JK POLLUTION CONTROL BOARD PAvmesne - B
" — Ninter Office: November-April Summer Office: May - October—
FPI . ed ‘arivesh Bhawan, Gladnl Sheikh Ul Alam Campus
Yegoi o4 “ransport Nagar, Narwal, Behind Gowt. Silk Factory,
ammu [J&K) 180006 Rajbagh Srinagar [J&K) 150008
PCB nfFax . 0191-2476925 G iimibilianri o Ph/fFax 0194-2311165
Member Secretary
Central Pollution Control Board
Delhi.
No.38PCB/NGT/32/201 7/,,9/ Yo . Dt. /£ -03-2020

Subject:- Implementation of Hon’ble NGT direction regarding ban on Manja.

Ref.: Hon'ble NGT Order dated 21-01-2020 in O.A. No.384/2016.
Sir,
Jammu and Kashmir Government has already imposed ban on procuring, stocking,

sale and use of Nylon strings (Manja) used for flying of kites whether coated or not within
the territorial limits of Jammu and Kashmir vide SRO 126 dt. 07-04-2016.

All the Deputy Commissioners of Jammu and Kashmir have been advised vide letter
dt. 10-03-2020 to ensure compliance of the SRO and the directions of the Hon’ble National
Green Tribunal dt. 21-01-2020. Copy of SRO 126 dt. 07-04-016 and letter to all the Deputy

Commissioner is also attached.

Yours faithfully,

lg } Encl. i)SRO 126 dt. 07-04-2016.
ii)Letter to Dy. Commr.dt.10-03-2020

(B. M. Sharma)
Member Secretary
JK PCB
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Government of Jammu and Kashmir

A
JaK . JK Pollution Control Board
N, Winter Office: November-April Summer Office: May-October
] Parivesh Bhawan, Gladni, Sheikh-Ul-Alam Campus,
“. Transport Nagar, Narwal, Bezhind Gowt. Solk Factory,
‘F Jammu (J&K) 180006 Rajbagh, Srinagar(1&K) 190008
Ph/Fax. 0191-2476925 Ph./Fax 01942311165

SPCE email: membersecretaryjkspcb@gmail.com

The Deputy Commissioner,

No:- PCB/NGT/32/2017/ 208 {— 2103 Dated:- /7-03-2020

Subject:- Ban on Manja. _

Ref - i. SRO No. 126 dt. 07-04-2016
1i Hon’ble NGT order dt. 21-01-2020 in O.A. NO. 384/2

- J&K Government has already imposed Ban on China Manja vide SRO No. 126
dt. 07-04-2016 for flying of kites as same is known harmful for environment and birds.
Hon’ble NGT vide its order dt. 21-01-2020 in O.A. No. 384/2016 has also stressed for the
need to enforce the ban as per its earlier orders and directed to get the status of compliance

from the states and UTs in this regard. Copy a piece of SRO and Hon’ble NGT order is

enclosed.
“You are accordingly advised to ensure the compliance of the SRO and Hon’ble NGT

order and report the status of compliance in your jurisdiction within fortnight positively

Yours faithfully,

Encl:- i. Copy of SRO No.126 dt. 07-04-2016
ii. Hon’ble NGT order dt. 21-01-2020

(B. M ;
Member Secretary
JKPCB, Jammu

Copy to-the:-

) Divisional Commissioner, Jammu / Kashmir for information and _n_ecessary action.
ii)  P.A to Chairman for information of Chairman JKPCB, Jammu.

O\v
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Government of Jammu & Kashmir
Department of Forest, Environment & Ecology,

Civil Secretariat
Jlkdo hiedn

; Notification . " '

Jammu, the 07" April, 2016 |

SRO 24 .-In exercise of the powers conferred by un ' er section 7(3)[of the
Jammu & Kashmir Non-Biodegradable Material (Mana"%emcnt, Handling andii

Disposal) Act, 2007, the Government of Jammu |and Kashmir, after!
‘consultation with the. prescribed authority (Jammu| and Kashmin Statc;;

Pollution Control Board), hereby imposes a ban on prqcuring, stocking, sale|

~and use of Nylon Strings (Manja), used for flying kites, [made out d:’t;ﬁ non-

biodegradable material, as listed in Schedule I of the said Act, Whethcr,coatcd F

or niot, within the territorial limits of the.State of Jammiu| and Kashmir.

This notification shall come in forcel after 30 days from the date| ’

ofits publicatian in the Government Gazettee.
- By order of the Government of Jammu and |Kashmir.

Sd/- :
(Rakesh Kumar Gupta) IAS
Principal Secretary to Government,
Department of Forest, Environment, & Ecology
No:-FST/PCB/66/2002-IV | . Dated:- 07.04.2016
Copy to the:- - :
ol i. Vice Chairman and D:rector Gcneral IMPA & Rural
iy :\\.* Development.
&; é' ‘) ﬁ;‘, ii. -Principal Chief Conservator of Forests (Hcad of Fprest For e),
sR V0, 2. ‘ ,
; Lt J&K. : _
Q';D“_‘iz 1l ; iii,  All Financial Commissioners. ;
o # |iv. Director General of Police, J&K.
s $Em ,v;z (" All Principal Secretary to the Government.
.‘r':" A . u_uv; Eu Seeretaryto M@'@ﬁ%“
] VJ. . J- JJ T

T Vo0 u
- \CM \ «_i. ~Chairman, State Pollution Control Board, J&K. :
Principal Resident Commissioner, J&K Government,5-Prithvi Raj -

viii.
Copy e Road, New Delhi. ‘
??gf . ix, All Commissioner/Secretary to Government.
|5 | # x.  Divisional Commissioner, Jammu/Kashmir.
¢k Pl xi.  All Secretaries to the Government. g

0 _ ;
g = - i




Secretary, J &K Legislative Assembly/Counoﬂ
i. OSD with the Hon’ble Munster for Forests, Environment &

- Ecology.
General Manager, Govcmmcnt Press, Jammu/Srinagar.

- Deputy Secretary (Legal), Department of Forest, Environme

Environment & Ecology.

- Secretary, Department of Law, Justice & parhamentaw Affalrs

Director General, Information, J&K.

. All Heads of Departments/Managing Directors.

All Deputy Commissioners:
Director, Estates J&K.

nt & -

Ecology. -
Principal Private Secretary to the Chief Secretary,J&K. ;
State for Fprest, |

Private Secretary- to Hon’ble Minister of
Private Secretary to Pﬁhcipal _Secretary " to Government,
Department of Forest, Environment & Ecology. '

P.A to Special Secretary (Technical), Department of Fg

Environment & Ecology.
Govcrrmcnt Otder fﬂc/Stock file (w.3.s. c)

Drest;

L . 7 @Howgamb

(Shally Ranjan)IFS
... Special Sgcretary (Technical),

Department of Forest, Envitonment & Ecology.

M




o8¢ [ Fax: 080-25586321 P Lo
Szees® [ Email : ho@kspceb.gov.in
S’ u* / Website : http://kspcb.gov.in

080-25581383, 25589112
() 080-25589113, 25589114

—— =
L\ T / 4 Posved dae 3

| /4
TR 83T DO, m@q QODCS, v oYeci
Karnataka State Pollution Control Board

“Foze =, 1 Oow 58e HTARAD, Fo. 49, AP 3 08, WoneaTd - 560 001, FWELE T, U
“Parisara Bhavan”, 1st to 5th Floor, # 49, Church Street, Bangalore - 560 001, Karnataka State, India

No.KSPCB/SEO/NOB/NGT/E.A 06/2020 IN OA NO.384/201

o 1@"&%3 RGaC |
) Pri-noe
To, 2 - ‘{W‘ i?ﬂ 7
0?2 JUN ;

Pollution Contr of Boa:d:
C!’gr:ghaém East Arjun Nagef, oe?u-uuuaz

DATE:

:i:‘ﬂ
l//f

Ms Albka.
Sub: Compliance report in respect of directions issued by Hon’ble NGT vide Order ——— 2/ ¢ &0
Dated:21.01.2020 passed in Execution Application No.06/2020 in
Original Application No.384/2016-reg

The Member Secretary,
Central Pollution Control Board,

Parivesh Bhavan, East Arjun Nagar,
Delhi-110 032

Kind Attn: “Sri.Ajay Aggarwal, IPC-V”
Sir,

Ref:1. Hon’ble NGT Order dated:21.01.2020.
2. CPCB Letter dated: 03.03.2020.

*kkki

Adverting to above subject cited vide ref (1 & 2), as per information obtained from 44 Regional

Offices, there are no units manufacturing thread made of nylon, synthetic material and/or coated with
synthetic substance which is non-biodegradable for Kite flying.

This is for kind information.

Yours Faithtuj_ly
Viembe Sﬁ'
i

“3

‘T2 F wdE AV, TOZT B 3 23" AVOID USE OF PLASTIC BE ‘ECO’ FRIENDLY
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Madhya Pradesh Pollution Control Board
Prayawaran Parisar, E-5, Arera Colony, Bhopal-462016 (M.P.)

(0755) 2464428, 2466191 Fax: {0755} 2463742 e-mall: it. mppcb@rediffmail.com

No. ~z(y=7 /ww..n../2020 Bhopal, dt!5/ 5 /2020

The Member Secretary,

Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
New-Delhi, 110032

Subject:- Compliance Report in respect of directions issued by the Hon'ble NGT
vide order dated 21.01.2020 passed in Execution Application No.
06/2020 in Original Application No. 384/2016 - Regarding

Ref:-  CPCB letter no. CPCB/IPC-V/NGT_/Kite/2020 dated 03.03.2020

Sir,

This is with reference to your letter dated 03.03.2020, regarding the
compliance of directions issued by the Hon'ble Tribunal vide order dated
11.07.2017 passed in O.A. No. 384/2016 prohibiting the manufacture, sale,
storage, purchase and use of "thread for kite flying", made of nylon, synthetic
material and/or coated with synthetic substance which is non-biodegradable.

That, the State Government of Madhya Pradesh had imposed the said ban
on 29.09.2016 in the entire State under Section 5 of the Environment (Protection)
Act, 1981, and the same in being implemented by all the District Collectors.

Thereby, the State of Madhya Pradesh is complying with the directions
passed by the Hon'ble NGT vide order dated 11.07.2017.

A
\\,\\S\V
(R.S. KORI)
Member Secretary
M.P. Pollution Control Board

Y
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. "Al'\-tﬁn'.u:__jf_ ()
&2 MIZORAM STATE POLLUTION CONTROL BOARD

NoJLESORS Polin 30 (ND 17 MPCDB j.i{).'l |03 Diated Al the 27 nk, 20020

To.

Shre S K.Gupta,

Addinonal Diector & Diwastonal THead,
IPC-V Central Pollution Control Board,
“Parivesh Bhawan™,

Fast Arjun Nagar.

Dyelhe-1 10042

Subjeet: Status Report m respeet of directions issucd by the Hon’ble NGT vide order
dated 21 01,2020 passed i Exccution Applicaion No.06/2020 m O.A. No
384/2016 - Reg

Relerenee Your letter No.CPCB/IPC-V/NGT 06/Kite/2020/ 1750 di.29.06.2020

Sir.

With reference to the subject and letter no. cited above, may 1 mlorm you that
as per the directions 1ssued by the Hon’ble NGT vide order dated 21.01.2020 passed n
Execution Application No.06/2020 in O.A. No. 384/2016 , Khalid Asharaf -Vrs - UOI and
Ors, the Deputy Commissioners/ District Magistrates have issued notification/order regarding
prohibition to manufacture, sell. store, purchase and use of synthetic manjha/ nylon thread and

all similar threads used for kite flying within their jurisdiction.

The said notification is hereby listed below for favor of information and

necessary action.

x6 | DISTRICTS | NOTIFICATION/ ORDER NO.& DATE ]
[1 | Azawl Dismict Order No.J.13018/7/2016-DC(A)/195 dt.02.08.2020. |
2| Lunglei District | Order No.C.15016/2/2020/DCL (C) di.02.03.2090, |
'3 | Champhai District Order No.D.20020/1/2015-DC (CPI) dt.03.03.9090. |
4 | Mami District Order NoJ11011/33/2017/DC(M) dt.25.02.9090. 1
5 f Kolasib District ] Order NoJ.32019/1/2018- Dc(K)/78 dt.04.03.2020, |
rj 6 rlr Serchhip District | Order NoJ.12017/2/2020-DCSRCP)/206 dL02.03.9090 |
E o Staha District rOrdcr No.C.11023/1/2006/DC(S) dated 11.03.2020 o .__‘.|
|8 | Khiawzawl District | Order NoNil dated 02.03.9020 —
’L Saitual Distict | Order No.C31015/1/3019-DCOTD) dated 30.009035 |
| 10| Hnahthia Distrie. | Order NoB.17018/1/2010-DC(H) dated 03.053050———

47



Further. Besides  the  order isued by the  District. - Magstrates. the

~ Aizawl Distriet vide letter No. CRM(A)/A8/DIST PROHOBITORY

Supermtendent of Polhce
ORDER/2019/76 dt. 04.03.2020 has sstied a promugatory order (o all the Sub-Divisional
Police Oflice Oflicer and Officer In charge to ensure compliance of the order ssueed by the

District Magstrate. Aizawl Distnet.

Yours faithlully

Linclo: As above Q,\(c\éﬁé\h\ c.______,_.a-—-f"""-”
(C. LALDUHAWMA)
v Mcmber Secretary

Mizoragn Pollution Control Board
Memo. No.H.88088/Poluy/50 (XI)X[?—M]’CBIIOZ"}DE’ . Dated Aizawl, the 27™July, 2020
Copy lor information and necessary action to:
Shri.Z.Changsan,Regional Dircctor,Regional Directorate North East,Central Pollution Control
Board.“TUMSIR”Near Firec Brigade HQ,Shillong-793014

a

(C. LALDUHAWMA)
Member Secretary
Mizoram Pollution Control Board

8

Mizoram State Pollution Control Board “MIN " i
Ph.N0.2336173/2336590 Fax 2336591 E;nailrmpcbg@crgi iy o o et i

zoram.gov in Website http:/fwww mpeb@mizoram. gov m.
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:”‘%. NAGALAND POLLUTION CONTROL BOARD

B /g Signal Point, Dimapur - 797112, Nagaland
%@3 Tel.: 03862245727, TeleFax; 0386245726
lyign 95 Website: Www.npceb.nagaland.gov.in e-mail: npeb2@vahoo,com

89219 — 2,

NPCB/NGT 0. A No. 384/201 Dated 17/03/2020

To

ghfﬁjay Aggarwal

AD& Divisonal head, IPC-v

Central Pollution Control Board
Parivesh Bhawan, East Arjun Ngar.
Delhi-110032.

Sub:  Compliance Report in respect of direction issued by the Hon’ble NGT vide order dated
21.01.220 passed in execution Application No0.06/2020 in Original Application No. 384/201s.

Ref: CPCB/IPC~V/NGT-06/kite/2020 dated 03/03/2020

Sir,
With reference to your letter cited above, | am to inform you that,

death due to jt.

Yours Sincerely

(Dr. Kenei hieo, IFS)

Member Secretary
NPCB/NGT 0. A. No. 384/2016 Dated 17/03/2020
Copy to:
The Regional Director, CPCB, Shillong, for information
Member Secretary

s Adha
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ODISHA
Sy STATE POLLUTION CONTROL BOARD, ODISHA
[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
w Paribesh Bhawan, A/118, Nilakantha Nagar, Unit - VIl
Bhubaneswar - 751 012, INDIA
No.  ONSE / IND-IV-PCP-MIsC-154 pt. 893209
By Speed Post
To

The Additional Director & Divisional Head, IPC-V,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,
Delhi-110032

Sub: Compliance Status Report in respect of direction issued by the Hon’ble NGT
vide order dated 21.01.2020 passed in Execution Application No. 06/2020 in
O.A. No. 384/2016.

Ref: Letter No. CPCB/IPC-V/NGT-06/Kite/2020, dated 03.03.2020.

Sir,
In inviting a reference to the above mentioned letter on the captioned subject, it is

to inform you that, there is no such thread manufacturing unit made of nylon, synthetic
material and the coated with synthetic substance is existing in the State of Odisha.

This is for information and further necessary action.
Yours faithfully,

L=
MEMBER SECRETA
AU jot. %9520

Copy forwarded to the Director, Environment-cum-Special Secretary, Forest &
Environment Department, Govt. of Odisha, Bhubaneswar for kind information and

necessary action.
2
. \ s ™

MEMBER SECRETARY
M /‘_‘L%i-—
5[5

Tel : 2564033/2563924, FAX : 2564033, EPABX : 2561909/2562847, E-mail: paribesh1@ospcboard.org, Website: www.ospcboard.org

Memo No.

So
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@ PUNJAB POLLUTIO}\I\EQNTROL BOARD e

No. PPCB/SEE(HQ-2)/2020/ & ‘99 ; &

i
_[he Member Secretary, {
Zentral Pollution Control Board, {C,-_;-; -
>arivesh Bhawan, East Arjun Nagar, | Aty

delhi- 110032. i
Ll

\ction Taken Report in_compliance to orders dated 21.01.2020 passed by
jon'ble Naticnal Green Tribunal in the matter of Execution Application No.
)6/2020 in Original Application No. 384/2016 titled as Khalid Ashraf V/s
Jnion of India.

4

=9Thisvis in reference to e-mail dated 25.1.2020 received from Consultant
icial) National (IEreen Tribunal, New Delhi on subject matter.

u

In this regard, it is to inform that the Department of Science, Technoiogy, Govt.
of Punjsb vide notification no. 10/133/2016-STE(5)/1173007/1 dated 23.02.2018 (Copy
enclosed) has already issued the following directions in the matter:-

"There shall be a complete ban on the manufacture, sale, storage, purchase, supply, import
and use of kite flying thread made out of nylon, plastic or any other synthetic materiel
including the popularly known as "Chinese dor/manjha" and any other synthetic kite-flying
thread which is quoted with synthetic substance and is nen-bio-degradable, in the State of
Punjab".
Further, through the above notification, the following officers have beer authorized
for the implementation of the above directions:

1 All Executive Magistrates in the State of Punjab.
2. Officers of the rank of Wildlife inspectors and above of the Forest Department, Govt. of
Punjab.
Officers of the rank of Sub-Inspectors and above of the Punjab Police.
, Class 'C' and above officials of the Municipal Bodies of the State.
5. Officers of the rank of Assistant Environmental Engineers & above of the Punjab
Pollution Control Board.
In pursuance’of Hon'ble National Green Tribunal order dated 21.1.2020, the
Director General of Police and all the Deputy Commissioners of the State have been again
requested to ensure the implementation of the above said notification. Respective
Administrative Secretaries of the offices/departments, to whom the duties have been
assigned for the implementation of the above said notification dated 23.02.2018 have also
been requested to direct the officers concerned for the implementation of the above
directions as well as to comply with the orders dated 21.1.2020 of the Hon'ble National Green
Tribunai {Copy enclored).
This is for your kind information, please.

DA/As above 2 1110)-0
Membher Secre

' | b

i
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VATAVARAN BHEAWARN, NABHA ROAD, PATIALA 5 l



B Government of Punjab

-_-'"e; g Department of Science, Technology & Environment
&2\ L (STE Branch)
Dme@
foi e s
e 24 j"f’ / Dated, Chandigarh theé"_g/g‘ff//f
~Hfem )< NOTIFICATION gl

No: 10/133/2016~STE(5)//}:75607A In exercise of the powers conferred

under article 49-A of the Constitution of India, inter-alia _em‘-’isa‘ges Protection

and improvement of environment and safeguarding of forests and wild life\ The %b‘""
State shall endeavor to protett and improve thc environment and to safe%dﬂg/mm
the forests and wild life of the counll‘v, / MK

And whereas, during the kite, a lot of injury is caused to the people %,Y
and birds on account of use of thread made out of plastic, nylon or similar
such synthetic material including popularly known "Chinese thread/manja" or ﬁ&-
any other thread coated with glass/metallic components. These injuries many
a times turn out to be fatal causing death of people and birds. It is, therefore, Glﬂig
desirable to 0 protect the people and birds from the fatal effects of the kite flying J}‘)
thread made out of plastic, nylon or similar such synthetic material including
popularly known "Chinese thread /manja" or any other thread coated with
glass/metallic components; f<in L

And whereas, during kite flying several kites get cut in the sky as a
consequence of kite competition or otherwise. All these cut threads along with
the kites remain on the land. Because of the very long life of the plastic
materials and being non-biodegradable in nature, these threads become a
cause of concern from environment point of view.

And whereas, ektensive use of such kite flying thread which are
non-biogradable, conductors of electricity often result in flash-over on the
power lines and sub statﬁnm, which may cause power interruptions to
consumers, straining and damaging electrical assets, causing accidents,

injuries and loss of life.

And whereas, it is desirable to protect the birds including the
vultures which are getting extinct day by day and ‘classified as rare and
endangered species, and there is a need to protect them from such. fatal kite
flying thread /manja.

And whereas. the Government of Punjab in exercise of the powers
conferred under section 5 of the Environment (Protection) Act, 1986 (29 ol
1986) read with sub-rule (3) of rule 5 of Environment (Protectfon) Rules, 1986
and considering the order and judgment dated 11.7.2017 passed by the
Hon'ble National Green Tribunal, Principal Bench delivereq in Original

Application no. 384 of 2016 and Original Application no. 442 of 2016 issued a

LY =




draft notification of directions vide no. 10/133/2016-STE(4)/1125185/1 dated
13.12.2017 for issuance of directions for banning the manufacture, sale,
production, storage, supply and use of kite flying thread made out of nylon,
plastic including the Chinese manjha in the State of Punjab and invited
objections/suggestions from the concerned and the general public within 30

days from the date of issuance of draft notification.
And whereas, the objections and suggestions received from the

public with respect t6 the said draft notification, have been considered by the

Punjab Pollution Control Board/ State Government.

+

Therefore, now, Lhe Govt. of Punjab in exercise of the powers
conferred under section 5 of the Environment (Protection) Act, 1986 read with
(29 of 1986) read with sub-rule (3) of rule 5 of Environment (Protection) Rules,

1986 and considering the order and judgment dated 11.7.2017 passed by the

Hon'ble National Green Tribunal, Principal Bench delivered in Original

Application no. 384 of 2016 and Original Application no. 442 of 2016, issues
the following directions:-

Directions:

1. There shall be a complete ban on the manufacture, sale, storage,
purchase, supply, import and use of kite flying thread made out of nylon,
plastic or any other synthetic material including the popularly known
"Chinese dor/manjha" and any other s;_\-'ﬂt‘nc—'.ticf kite-ilying thread which is

quoted with synthetic substance and is non-biodegradable, in the State
of Punjab.

Authorized Officers for implementation of these directions:

The following officers are hereby authorized to implement this
notification:-

1. All Executive Magiststites in the State of Punjab.

2. Officers of the rank of Wildlife Inspectors and above of the Forest
Department, Govt. of Punjab. }

3. Officers of the rank of Sub-Inspectors and above of the Punjab Police,

4. Class 'C' and above officials of the Municipal Bodies of the State

3.

Officers of the rank of Assistant Environmental Engineers & above of the
Punjab Pollution Control Board.

This notification shall come into force on the date of the

publication in Punjat Gazette

e
Dr. Roshan Sunkaria, IAS,
Principal Secretary to Govt. of Punjab,

Department of Science, v’I‘echnology 8
Environment €

Dated, Chandigarh
16.2.2018

&%



Endst. No10/133/2016-STE(5)/ H?Sw?/,s’ Dated: 673/55‘//57

A copy of the above is forwarded to the following for information

and further necessary action:

1

T

All the Principal Secretaries/Financial Commissioners/Administrative
Secretaries of the State of Punjab.

Registrar, Punjab and Haryana High Court, Chandigarh.

All the Deputy Commissioners in the State of Punjab.

Chairman, Punjab Pollution Control Board, Patiala.

Director, Public Relations, Purjab for publication of the notification in
various newspapers. <

Controller Printing and Stationary Punjab with a reqdest to publish
the notification in the.Gazzette of State and to sent 25 copies of the
same to the Govt. i

oFy*

Special Secretary

kS
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Phone : 03592- 281913
Tele Fax : 03592 -281913
Email: spcbsikkim@gmail.com

STATE POLLUTION CONTROL BOARD-SIKKIM

DEPARTMENT OF FOREST & ENVIRONMENT
GOVERNMENT OF SIKKIM

: DEORALI, GANGTOK — 737102

r.NZ57speBl B/ 5L Dated 5, /02&2020

To, i . 3 {
The Member Secretary, | S, T A, -0
Central Pollution Control Board, | |
Ministry of Environment, Forest & Climate Change, |] 2 MAR Cﬂm "
Government of India. ¢_ 14 9F S0
‘Parivesh Bhawan’, East Arjun Nagar, o | Central Pol Contrc j
Delhi-110032. Na\*—% , | Pt P, Eo i Noga, D 142 |

Original Application No. 384/2016 Khalid Ashraf Vs. Union of India.

Sub: Order dated 21/01/2020 passed in O.A. No. Execution Application No. 06/2020 in f*:

Sir,

With reference to Original Appliction no. 384/2016. regarding the above cited subject.
it is to inform that there is no manufacturing industry of thread made of nylon, synthetic
material and coated with synthetic substance which is non-biodegradable for kite flying in the
state of Sikkim.

For your kind information and further course of action, please.

Thanking you,
Yézur_s@jthfully,
~— .-I C ‘ ' \
AN \
e —- = .1
(Dr. Gopal Pradhan) }
Member Secretary

Statg,Pedhatiadsamtrol Board-Sikkim.
Member Secretary
State Polluton Control Boau
Forest Env. & WIL Mangt. Dot
Govt. of Sikkim, Ganatok

¢



Swolle
TELANGANA

i i, e, S
W Phones : 040-23887500 Fax: 040 - 23887519

A\’\T\-ﬂ‘m — /{

TELANGANA STATE POLLUTION CONTROL BOARD

Paryavarana Bhavan, A-III, Industrial Estate, Sanathnagar, Hyderabad-500 018

Lr.No.Gen-07/TSPCB/Plastic /2015 Date: 07.07.2020

To

The Member Secretary,
Central Pollution Control Board,
Parivesh Bhavan, East Arjun Nagar,

Delhi

Sir,

Sub: TSPCB — Compliance Reports in respect of directions issued by the
Hon'ble NGT vide order dt. 21.01.2020 passed in Execution Application
No. 06/2020 in Original Application No.384/2016.

Ref: 1. Hon'ble NGT order dt. 14.12.2016 in OA No.384 of 2016.

2. G.0.Ms.No.6, dt. 17.01.2018 issued by EFS&T (For.lll) Dept., GoT
imposing of Ban on procuring, stocking, sale and use of Chinese
Manja (nylon thread) and glass-coated Manja for kite flying.

3. CPCB Lr.No. CPCB/IPC-V/NGT_06/Kite/2020, dt. 29.06.2020.

o o ok h

Attention is invited to the references above cited.

It is to inform that the Govt, of Telangana vide G.0.Ms.No.G,
dt.17.01.2018 issued Notification imposing Ban on procuring, stocking, sale and
use of Chinese Manja (nylon thread) and glass-coated Manja for kite flying and
further notified that the kite flying shall be permissible only with a cotton thread /
natural fiber free from any metallic / gross components.

In this regard, the EFIS&T Dept., GoT., addressed a letter dt.10.01.2019 to
all the District Collectors directing them to take all possible steps for
implementation of the orders issued in Notification dt. 17.01.2018 are enforced
scrupulously keeping in view of the ensuring festive occasion of “Makara
Sankranthi”.

The Govt. of Telangana has taken action for prohibition of manufacture,
procuring, stocking, sale and use of Chinese Manja (nylon thread) and glass-

coated Manja for kite flying and implementing the prohibition.

This is for your information.

Yours faithfully,
Sd/-
MEMBER SECRETARY

NT.C.F.B.O/l

SENIOR ENVidéMéNTAL EN%ILEIE%R&{FAC)

5¢
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i == TRIPURA STATE POLLUTION, CONTROL BOARD _
35 rifo.F.18(28)/ TSPCB/2013/384f % Of/{égiiorga”'sa“o“narch 02,2020

tspeb

\/‘To ?\ fte tes—

The Member Secretary U MAR 2090 |

Central Pollution Control Board UQ(’} " |

MOEF & CC, Govt. of India. | Central Pollution Controf Board |

Parivesh Bhawan, East Arjun Nagar, Delhi-110032._ _h,., A58, D11 J

\0‘> Sub. : Compliance of Order dated 21.01.2020 passed by the Hon’ble

g\ A National Green Tribunal, Principal Bench, New Delhi in OA No.384 of
\ZZ\b 2016-reg.

Sir,

In compliance to the Order of Hon’ble National Green Tribunal , Principle Bench, New Delhi
in O.A No.384 of 2016 in the matter of Khalid Ashraf Vs Union of India dealing with the subject of
prohibiting the use of thread made of nylon, synthetic material and/ or coated with synthetic
substance which is non biodegradable for kite flying, Department of Science, Technology and
Environment, Government of Tripura issued a Notification vide No. F. 11 (81)/DSTE/CC/Pt-1/2910-26
dated 19" April, 2017 to prohibit the manufacture, sale, store, purchase and use of synthetic
Manjha /Nylon thread and all other similar synthetic threads, used for kite flying. The copy of the
said notification is enclosed for kind information.

As per the said notification, no person including a shop keeper, vendor, wholesaler or
retailer, trader, hawker or fehriwala etc shall sell or store or use any kind of Nylon thread which is
also called Chinease Dori or Chinese Manja or other synthetic cotton threads coated with glass and
such other harmful substances using for kite flying. And no person shall manufacture, import, store,
sell or transport any kinds of Nylon thread which is also called Chinese Dori or Chinese manja and
other synthetic cotton threads coated with glass and such other harmful substances using for kite

4, flying in the whole state of Tripura.

This is for your kind information and necessary action.

Yours Sincerely,

Enclosed: as stated 3

2.5 Wen
(Bishu Karmakar]

Member Secretary

b .\PS to the Chief Secretary, Government of Tripura, for the kind

information of the Chief Secretary.
2. PS to the Secretary, Science, technology & Environment, Government of

Tripura for kind information of the Secretary.
3. The Director, Science, Technology & Environment, Govt. of Tripura for

kind information.
4. The Regional Director, North East, Central Pollution Control Board for

kind information.

'ARIVESH BHAWAN Phone : (0381)
i - : 231 2589 / 232 2455
II: hll:.l;lru (‘4}. n;f)le’x, Gorkhabasti, 232 2462 (Chairman), 232 8792 (Member Secretary) S"’L
e 1 TL:'I )jlr];;n;:,'l;g..:[}:éa. Fax : (0381) 232 5421, 232 2455
et Trig - 799 006 e-mail : trippcb@sancharnet.in / hoospcb-tr@gov.in

website : www.tspcb.tripura.gov.in



GOVERNMENT OF TRIPURA @
DEPARTMENT OF SCIENCE, TECHNOLOGY & ENVIRONMENT

& o %k o ok

No.F.11 (81)/DSTE/CC/Pt-1/ RS0 - 25 Agartala, the Datedtﬁ_g'prrnl, 2017
’ !

NOTIFICATION

Whereas, Article 48-A of the Constitution of India inter-alia envisages that the State shall
endeavor to protect and improve the natural environment for safeguarding human beings.
wildlife including all living creatures , forests, lakes, rivers etc.

AND

Whereas, the Nylon thread called ‘Chinese Dori’ or ‘Chinese Manjha’ and other
synthetic/cotton threads coated with glass and such other harmful substances used for kite flying
are causing serious threat to human health, birds and equally disadvantageous to the
environment.

AND

Whereas, the Nylon thread [Chinese Dori] used for kite flying are non-biodegradable in
nature and after hundreds of years breaks into toxic plastic particles polluting soil; produces toxic
gases and ash on its’ burning.

AND

Whereas, in accordance with the Order dated 14" December, 2016 of Hon’ble National
Green Tribunal, Principal Bench, New Delhi in Original Application No.384 of 2016 in the
matter of Khalid Ashraf Vrs. Union of India & Others and in Original Application No.442 of
2016 (M.A.No.1247 of 2016). the State Government shall impose complete prohibition on
procuring. stocking, sale & use of Nylon thread which is also called *Chinese Dori” or “Chinese
Manjha’ and other synthetic/cotton threads coated with glass and such other harmful substances
using for kite flying.

NOW,

Therefore, in compliance with the Order dated 14™ December, 2016 of the Hon’ble
National Green Tribunal, Principal Bench, New Delhi and in exercise of the powers conferred by
section 5 of the Environment (Protection) Act. 1986 (29 of 1986), and also the powers conferred
to this State vide Notification No.S.0.479 (E) dated the 25" July,1991 under Section 23 of the
Environment (Protection) Act, 1986, the State Government issues this Notification to impose
han/prohibition on procuring, stocking, sale & use of Nylon thread which is also called *Chinese
Dori’ or “Chinese Manjha and other synthetic/cotton threads coated with glass and such other
harmful substances using for kite flying in the whole State. In this context, the Government
hereby issues the following directions:-

Directions:-

I. No person including a shopkeeper, vendor, wholesaler or retailer, trader, hawker or
fehriwala etc. shall sell or store or use any kind of Nylon thread which is also called

1]
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‘Chinese Dori’ or ‘Chinese Manjha’ and other synthetic/cotton threads coated with glass
and such other harmful substances using for kite flying in the whole of State of Tripura.

2. No person shall manufacture, import. store, sell or transport any kinds of Nylon thread
which is also called "Chinese Dori’ or "Chinese Manjha’ and other synthetic/cotton
threads coated with glass and such other harmful substances using for kite flying in the
whole of State of Tripura.

Authorized Officers:-

The following officers are hereby authorized to implement this Notification in their
respective jurisdiction viz.

S EF 0 oo

J-
k.
L.
m.

Member Secretary, Tripura State Pollution Control Board (TSPCB) and officers
at the level of Junior Environmental Engineer/Junior Scientist and above,
Director, Science, Technology & Environment and officers at the level of
Scientific Officer and above.

CEO, AMC and other officers nominated by him,

CEO, TTAADC and other officers nominated by him,

DMs & Collectors,

Superintendent of Police and officers at the level of SI and above,

Director, Industries & Commerce and other officer nominated by him,

Director, Health & Family Welfare or other officers nominated by him,
Commissioner, Taxes & Excise and officers at the level of Inspector or above,
Labour Commissioner and officers at the level of Inspector or above,
Sub-Divisional Magistrates,

Block Development Officers,

Executive Officers of Nagar Panchayat.

In case of violation of the atorementioned directions, the above mentioned authorized
officers, shall in accordance with the procedure and powers conferred under Section 19 of the
Environment (Protection) Act, 1986, initiate iegai action.

This Notification shall come into force with immediate effect.

By the order of the Governor

¢
Clalng (faly
(C. Murti)
Special Secretary to the

Government of Tripura

2 |
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Copy to:-

DA, fla pgues

The Principal Secretary to the Governor, Tripura, Agartala.

The Principal Secretary to the Chief Minister, Tripura.

PS to the All Ministers, Govt. of Tripura.

The PPS to the Chief Secretary, Govt. of Tripura.

The Director General of Police, Govt. of Tripura, Agartala.

PA/PS to All Pr. Secretaries/Commissioner /Secretaries/ Special Secretaries, Govt. of
Tripura.

The Mayor, Agartala Municipal Corporation, Agartala

The Chairman, Tripura State Pollution Control Board.

CEO, TTAADC.

All DM & Collectors, Tripura

CEO, Agartala Municipal Corporation.

All Head of Departments/Directors, Govt. of Tripura.

All Sub-Divisional Magistrates, Tripura.

The Executive Officers, All Municipal Councils/Nagar Panchayats, Tripura.

All Block Development Officers, Tripura

Sri S. Banik, Scientific Officer, DSTE, Agt. He is requested to publish the same on
the website of the Department.

The Manager, Government Press for publication of this notification in the next issue
of official gazette.

L3

/}Y
/
(C. Murti) “Irr

Special Secretary to the
Government of Tripura

3]
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Member Secretary, -‘ \/Qc.iv:
Central Pollution Control Board, \ . "}nkﬂm Con m._»_,\ Bowe e
Parivesh Bhawan, East Arjun Nagar, """ g L

v, ®gy

Delhi- 110032. wh ot T

it

Subject :Compliance Status in respect of Prohibition of Manufacture, Sale, Storage,
nurchase and use of Thread made of nylon, synthetic material and/er coated
with synthetic substance which is non-biodegradable for Kite flying.

Sir,

Kindly refer to your letter no. CPCB/IPC-V/NGT _06/Kite/2020 dated 03-03-
2020 regarding Compliance Status in respect of directions issued by the Hon'ble NGT

vide order dated 21.01.2020 passed in Execution Application No. 06/2020 in Original
Application No. 384/2016.

The Compliance Status in respect of Prohibition of Manufacture, Sale, Storage,
purchase and use of Thread made of nylon, synthetic material and/or coated with
synthetic substance which is non-biodegradable for Kite flying is being enclosed.

Sincerely Yours
to~——

=(Ashish Tiwarti)
Member Secretary

A - 12 &, el mve, TeRl TR,
aTE - 226 010

: 0522-2720828, 2720831
: 0522-2720764, 2720676
- info@uppcb.com
qaaEe - www.uppcb.com

CPCB MS Letier. dUCX
T.C.-12 V, Vibhuti Khand, Gomti Nagar,
Lucknow - 226 010
Phone : 0522-2720828, 2720831 .
Fax :0522-2720764, 2720676
E-mail  :info@uppcb.com C'
Website :www.uppcb.com



Compliance Status in respect of Prohibition of Manufacture,
Sale, Storage, purchase and use of Thread made of nylon,
synthetic material and /or coated with synthetic substance
which is non-biodegradable for Kite flying.

In reference to letter no. CPCB/IPC-V/NGT_06/Kite/2020,
dated 03.03.2020, the Compliance Status in respect of Prohibition
of Manufacture, Sale, Storage, purchase and use of Thread made of
nylon, synthetic material and /or coated with syntheic substance
which is non-biodegradable for Kite flying is as below:

1. Environment Department, Govt. of Uttar Pradesh vide Govt.
Order dated 01.05.2017 has issued following directions
Under Section-5 of Environment (Protection) Act, 1986 to all
concerned Government Authorities-

IR YT P G TN Ud e &5 # uda 9SS Bg Rrefed

Aqien /A A /e gdT SN Ud g Wi & i

yfcrafra fasar T 2 1

2. Principal Secretary, Home, Govt. of Uttar Pradesh vide letter
dated 16.11.2017 has directed all District Magistrates, Senior
Superintendent Police/ Superintendent Police for Compliance
of directions passed by Hon'ble High Court, Allahabad dated
19.11.2015 in PIL no. 58620/2015 Anurag Mitra Vs. State of
U.P. & Ors., directions passed by Hon'ble High Court, dated
21.04.2015 in PIL no. 11759/2015 Devashish Mitra Vs. State
of U.P. & Ors. and directions passed by Hon'ble NGT, dated
14.12.2016 in O.A.no. 384/2016 and O.A. no. 442/2016
Khalid Ashraf Vs. UOI & Ors. and ensure the compliance of
directions passed by Environment Department, Govt. of
Uttar Pradesh vide Govt. Order dated 01.05.2017 under
Section-5 of Environment (Protection) Act, 1986 regarding
prohibition on production, storage, use and sale of Synthetic
Manjha/Lead Coated/Nylon Manjha.

3. Principal Secretary, Home, Govt. of Uttar Pradesh vide letter
dated 06.06.2018 has directed all District Magistrates, Senior
Superintendent Police/ Superintendent Police for Compliance
of directions passed by Hon'ble High Court, Allahabad dated
15.05.2018 in PIL no. 13864/2018 Motilal Yadav Vs. PMO

% (2



and ensure the compliance of directions passed by
Environment Department, Govt. of Uttar Pradesh vide Govt.
Order dated 01.05.2017 under Section-5 of Environment
(Protection) Act, 1986 regarding prohibition on production,
storage, use and sale of Synthetic Manjha/Lead
Coated/Nylon Manjha.

. U.P.Pollution Control Board vide letter dated 26.09.2018 has
directed all District Magistrates, Senior Superintendent
Police/ Superintendent Police for Compliance of directions
passed by Environment Department, Govt. of Uttar Pradesh
vide Govt. Order dated 01.05.2017 under Section-5 of
Environment (Protection) Act, 1986 regarding prohibition on
production, storage, use and sale of Synthetic Manjha/Lead
Coated/Nylon Manjha.

. U.P.Pollution Control Board vide letter dated 06.03.2020 has
sought action taken report from Home Department through
Environment Department, Govt. of Uttar Pradesh on
prohibition on production, storage, use and sale of Synthetic
Manjha/Lead Coated/Nylon Manjha.

L

/
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West Bengal Pollution Control Board
(Department of Environment, Government of West Bengal)

TREET H.EP.GAL‘
— «),U\\Og’\% Paribesh Bhawan, Bldg. 10A, Block LA
'l Sector 111, Bidhannagar, Kolkata 700 106
[WYP»” & Tel: 2335-6730, 2335-9088/7428/8211/6731/0261/8861
,;5,3// Fax: (0091) (033) 2335-2813
Memo No. |||~ 4A/18/2008(Pt.-IV) Date 0% /07/2020
To,
S.K. Gupta

AD & Div. Head, IPC-V

Central Pollution Control Board
Parivesh Bhawan, East Arjun Nagar
Delhi-110032

Sub: Notificattion of total ban on the use of Chinese/Nylon/Plastic- Manjha or thread for kite
flying in the state of West Bengal in compliance with the order of Hon’ble NGT (OA NO.
384/2016)

Ref: Your letter vide memo.no. CPCB/IPC-V/NGT_06/Kite/2020 dated 29.06.2020
Sir,

With reference to above, enclosed please find herewith the Notification issued from the
Department of Environment, Govt. of West Bengal vide No. EN/659/3C-05/2020 dated

20.03.2020

Thanking You.
Yours faithfully,

Enclo.: As Stated

Chief Engineer
Operation & Execution Cell
West Bengal Pollution Control Board

¢



Government of West Bengal
Department of Environment

Prani Sampad Bhawan,5!" Floor,L B-2,Sec-ll1, Saltlake City, Kolkata-106

No. EN/ 659/3C-05/2020 Dated, Kolkata 20™ March, 2020
Notification

. Whereas, although kite flying is an age-old tradition during various festivals in the
state of West Bengal. it has now become an issue of serious concern for last few years
due to indiscriminate use of thread made out of plastic or similar such synthetic material
commonly known as Chinese-manjha/Synthetic/Nylon-manjha for kite flying. Such
threads do not snap easily. It can inflict razor like sharp cut if it comes into contact with
human flesh. There have been occasions when unsuspecting motor cyclists or cyclists
have sustained severe injury by coming in the way of kite flying. Others have also been
reported to have suffered serious injuries from such Chinese-manjha. In the above
stated circumstances. the Government of West Bengal has been seriously contemplating
for some time past for putting restriction on use of Chinese/Plastic/Nylon-manjha in
flying of kites.

2. And Whereas. the Hon’ble National Green Tribunal, Principal Bench, New Delhi
vide its judgement dated 11.07.2017 passed in Original Application No 386 of 2016
with Original Application No 442 of 2016 ( Khalid Ashraf — Vs- Union of India & Ors)
and M.A No 1247 of 2106 and M.A No 317 of 2017, had issued certain directions for

ban on the Chinese-manjha and other matters connected therewith:

3. Now therefore. in exercise of the power conferred under section 5 of the

Environment Protection Act, 1986 ( 29 of 1986) and in compliance of the directions of

the Hon’ble National Green Tribunal, Principal Bench. New Delhi, the Governor is

hereby pleased to direct the following :-

i) There shall be a total ban on the use of Chinese/nylon/plastic-manjha or thread for
kite flying which is made of nylon or any synthetic material and/or is coated

with synthetic substance and/or is non-biodegradable.

€5



i)  Ant kind of manufacture, import, sale, store, purchase and use of
Chinese/synthetic/nylon manjha thread used for Kite flying is prohibited throughout the

State of West Bengal.

4. Whoever violates any of the above directions shall be liable to be prosecuted
under the provisions of the Environment Protection Act, 1986; Prevention of
Cruelty to Animals Act, 1960; Wildlife Protection Act, 1972 and the Indian Penal
Code, 1860.

5. The District Administration, Superintendents of Police and the Commissioners of
Police will take necessary steps for causing wide publicity of the ban being
imposed and will also take action for enforcement in compliance of directions

given by the Hon’ble NGT in this regard from time to time.

6. This notification shall come into effect immediately.

By the order of the Governor
Sd/-
( Rajiva Sinha)

Chief Secretary to the
Government of West Bengal

(6
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\ F.No.7-31/PCC/NGT(384&442/2016)/2017/ 'jQé
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ol J ANDAMAN & NICOBAR ADMINISTRATION
Q\ / % g suifag v wfafa
\ O\\OL \ POLLUTION CONTROL COMMITTEE

DEPARTMENT OF SCIENCE AND TECHNOLOGY

Dolly Gunj, Port Blair Tel. Fax 250370
PT\M e-mail:dstandamans@gmail.com

W
" ge
: Dated: 02-06-2020

To,

1. The AD & Div. Head IPC-V
PariveshBhawan, East Arjun Nagar
Central Pollution Control Board, New Delhi

Subject: Submission of compliance report in respect of directions issued by the Hon’ble
NGT vide order dated 21.01.2020 passed in Execution Application No. 06/2020 in O.A
No. 384 of 2016.

Sir,

This is with reference to your letter no. CPCB/IPC-V/NGT_06/Kite/2020 dated
03.03.2020 regarding submission of compliance report in respect of directions issued by the
Hon’ble NGT vide order dated 21.01.2020 passed in Execution Application No. 06/2020 in
0O.A No. 384 of 2016.

It is submitted that the Hon’ble NGT in O.A No. 384&442 of 2016 order dated 14.12.2016
issued directions “that in the entire country there shall be prohibition on procuring, stocking,
sale and use of Nylon thread which is also called Chinese Dori or Chinese manjha and other
synthetic threads coated with glass and such other harmful substances for kite flying. We
make it clear that the cotton thread other than aforesaid threads could be used for kite flying.
We also make it clear that even the cotton thread which is glass coated or coated with other
harmful material will also not be permitted to be used for kite flying”.

In response to the above, a Public Notice dated 06.03.2017 was issued by ANPCC
prohibiting the procurement, stocking, sale and use of nylon thread, Chinese Dori or Chinese
manjha and other synthetic threads coated with glass and other harmful substances including
cotton thread which is glass coated or coated with other harmful materials used in kite flying
in A&N islands with immediate effect and until further orders. (Annexure 1). The Public
Notice was also published in the Daily Telegram on 09.03.2017. (Annexure 2).

The Public Notice dated 06.03.2017 was forwarded to all concerned departments and
implementing agencies namely The Secretary (PBMC) and The Deputy Commissioners &
The Superintendent of Police in their respective jurisdictions for compliance of the directions
issued in the above order.



In compliance of the Hon’ble NGT vide order dated 21.01.2020 passed in Execution
Application No. 06/2020 in O.A No. 384 of 2016, it is submitted that there is no violation
reported by the implementing agencies on the directions issued by the Hon’ble NGT in the
above referred matter.

Yours faithfully,
V" CAL')OW
Member Secreta.}ri, NPCC

Copy to:

1. The PS to Secretary, S&T for kind information of the Secretary

N

Member Secretary, ANPCC

£8
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7 PUBLIC NOTICE

“  The Principal Bench of the Hon'ble National Green Tribunal, New Delhi iis Order
J, sed 14.12.2016 in O.A. No. 384/2016 and 442/2016 in the matter of Khalid Ashraf &
Anr- Vs —U.O.1 & Ors. And people for Ethical Treatment of Animals (PETA) India -
Vs — U.0.1 & Ors, respectively, has issued direction that in the entire country there
shali be prohibition on procuring, stocking, sale and use of nylon thread which is also
call Chinese Dor or Chinese Manjha and synthetic thread coated with glass and other
harmful substances for kite flying. Even the cotton thread which is glass coated or
coated with otper harmful materials will also not be permitted fo be used for kite flying
till the next dfite of hearing, for compliance.

In compljffince of the order aforesaid, the procurement, stocking, sale and use of
nvlen thredd, Chinese Dor or Chinese Manjha and other synthetic threads coated with
olass and other harmful substances including cotton thread which is glass coated or
coated with other harmful materials used in: kite flying is hereby: prohibited in
Andaman and Nicobar Islands with immediate effect and until further orders.

All concerned are therefore advised to faithfully comply with the directions so passed
by the Honble National Green Tribunal to avoid criticism from any quarter.

F-
A7
A

_ Member Secretary
- Andaman Nicobar Pollution Control Commiitee ;
| NOTICE INVITING TENDER 7
o, TN-1/DB/CDIVPP/2Z016-17/395 dated : 6" March, 2017

The Executive Engineer, Construction Division No. II, APWD, Prothrapur invites

on behalf of the President of India, sealed item rate tenders (in Form C.P.W.D.8) from
the approved and eligible experienced contractors of appropriate class of APWD for
the following work: :
I NIT No. 63/EE/CDII/2016-17, Name of work: Annual repair and maintenance of
intemal road at Type-1V & V Qurs. at GPA Complex, Chakkargaon under AE-1V, CD-
{[. SW: Improvement of existing road from main road to Type-V Qurs. (No. V/20)
350m., Estimated Cost: Rs. 9.53,171/-. Earnest Money : Rs. 19,063/- & Time of
Completion : 03 {Three) Months, Unique No. 46049. '

The tender forms and other details can be obtained from the O/o EE on payment of
Rs. 500/- The last date of receipt of application to purchase tender form will be
14.03.2017 upto 4.00 PM. Other details/information can be seen on website
www.and.nic.in

Executive Engineer
Construction Division No. 11
AP.W.D., Prothrapur

PERENNIAL TECHMDLOGIES PUT. LTE. PUNE
WANTED

’ 1) Diesel Generator Operator, No. of Posts — 06
= : il ook Uoore o

ATLiLr weapuas ~ L wte

73\
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ANDAMAN & NICOBAR ADMINISTRATION | ’

ggsrvr faasvr wfafa
POLLUTION CONTROL COMMITTEE
DEPARTMENT OF SCIENCE AND TECHNOLOGY
Dolly Gunj, Port Blair Ph. N0.250370 Tel. Fax 251395

PUBLIC NOTICE

The Principal Bench of the Hon’ble National Green Tribunal, New Delhi its Order
dated 14.12.2016 in O.A No. 384/2016 and 442/2016 in the matter of Khalid Ashraf & Anr-
VS—UTO.I & Ors and People for Ethical Treatment of Animals (PETA) India-Vs- U.O.I &
Offs respectively, has issued direction that in the entire country there shall be prohibition on
procuring, stocking, sale and use of nylon thread which is also called Chinese Dor or
Chinese Manjha and synthetic thread coated with glass and other harmful substances for
kite flying. Even the cotton thread which is glass coated or coated with other harmful
materials will also not be permitted to be used for kite flying till the next date of hearing, for
compliance.

In compliance of the order aforesaid, the procurement, stocking, sale and use of
nylon thread, Chinese Dor or Chinese Manjha and other synthetic threads coated with
glass and other harmful substances including cotton thread which is glass coated or
coated with other harmful materials used in kite flying is hereby prohibited in Andaman
and Nicobar Islands with immediate effect and until further orders.

All concerned are therefore advised to faithfully comply with the directions so
passed by the Hon’ble National Green Tribunal to avoid criticism from any quarter.

Member Secretaryy,

Andaman Nicobar Pollution Control Committee
7.31/PCC/NGT (384 & 442 /2016) 12017/ 1166
Copy to:-

—

" The Chief Secretary, A& N Administration, Port Blair

The Secretary to LG, A&N Administration, Port Blair for information of the Hon’ble
Lt. Governor

3. PCCF & Principal Secretary (E&F), A& N Administration, Port Blair

4. DGP, A& N Administration, Port Blair

5. The Pr. Secretary (Revenue), A& N Administration Port Blair

6. PCCF(Wildlife) &«CWLW, A & N Administration, Port Blair
7
8
9

s

Secretary (S&T) & Chairman (ANPCC) A& N Administration, Port Blair

CEO, Zilla Parishad, A& N Administration For information with the
. The Secretary, PBMC request to fansu’re cm:npliar\c‘e
10. The Deputy Commissioner (S, N & M, and Nicobar Districts) of the disection in their
11. The Superintendent of Police (S, N &M, and Nicobar Districts)
12. The Manager, Govt. Press for publication in the Daily Telegrams.
13. The News Editor, All India Radio and Doordarshan for broadcasting the same for the

information of general public.

respective territory.
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— Chandigarh Pollution Control Committee

___mNDFGARH Paryavaran Bhawan, Madhya Marg, Sector 19-B, Chandigarh-160 019
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No: CPCC/Misc/2020/ Cf 9 - 1SNyl
To 14 MAR 2070

The Member Secretary,
Central Pollution Control Board Central Polution Control Boarﬂ
Parivesh Bhawan, East Arjun Nagar| s.ivesh mavan, ast Arun Megar, Dethi-:

Delhi-110032 1P

Sub: Compliance report in respect of directions issued by the Hon’bie NGT vide
order dated 21.02.2020 passed in Execution Application No. 06/2020 in
Original Application No. 384/2016.

This is in reference to your letter CPCB/IPC-V/NGT_06/Kite/2020 dated 03™
March 2020 received from The AD & Divisional Head IPC-V on the above cited subject.

In reference to above said subject, in view of the Execution Application No.
06/2020 in Original Application No. 384/2016 by the Hon’ble National Green Tribunal an
Order (Annexure) has been given under section 144 of Cr. P.C. by the District
Magistrate of Chandigarh Administration.

The Order is issued to regulate the use of above said synthetic/nylon-glass
coated thread popularly known as Pakka thread/ Dori and Chinese Maanjha/Dori in the
larger public interest and immediate necessary action is to be taken to prevent serious

injury or death to human beings & birds along with harm to Wildlife & Environment.

Therefore, procuring, stocking, sale and use of synthetic/ nylon-glass coated Pakka
thread/ Dori and Chinese Maanjha/Dori is banned in the U.T. of Chandigarh.
This is for your information and kind perusal please.

(M r;lber Secretary)

(

=4/
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Phone : 0172-2700149, EPABX : 0172-2700311, E-mail : cpcc-chd@nic.in




OFFICE OF THE DISTRICT MAGISTRATE, CHANDIGARH

No. ommaiz020/ |3 7Y Dated: /7 %:/%% B

ORDER UNDER SECTION 144 OF THE Cr.P.C.

Whereas, in pursuance of the order dated: 14.12.2016 issued by Hon'ble National
Green Tribunal, Principal Bench, New Delhi, in the matter of Khalid Ashraf & Anr. Vs. U.0O.l. & Ors.
(O.A. No. 384 of 2016) AND P.E.T.A., India Vs. U.O.I. & Ors. (O.A. no. 442 of 2016), it has been
made to appear to me that a large number of people flying the kites, use synthetic!nylon-glasé
coated thread popularly known as Pakka thread/Dori and Chinese Maanjha/Dori. These
'Maanjhas!Doris, being made of synthetic material are non-biodegradable and thus cause serious
injuries to human beings, birds and are equally disadvantageous & harmful to the
wildlife/environment. In some cases, it had also caused death of humans and birds.

And therefore, |, Mandip Singh Brar, 1.A.S., District Magistrate, Chandigarh, am of
the opinion that use of above said synthetic/nylon-glass coated thread popularly known as Pakka
thread/Dori and Chinese Maanjha/Dori needs to be regulated in the larger public interest and
immediate necessary action is necessary to be taken to prevent serious injury or death to human
beings & birds along with harm to wildlife & environment, due to above said Pakka thread/Dori and
Chinese Maanjha/Dori.

Now therefore, 1, Mandip Singh Brar, 1.A.S., District Magistrate, Chandigarh, in
exercise of the power vested with me u/s 144 of Cr. P.C., as a measure of emergency and to
prevent serious injury or death to human beings & birds and to prevent harm to wildlife &
environment, dlo hereby order that procuring, stocking, sale and use of synthetic/nylon-glass coated
thread popularly known as Pakka thread/Dori and Chinese MaanjhaiDori along with other threads
coated with glass and/or such other harmful substances for kite flying are banned within the
jurisdiction of Chandigarh, for a period of 60 days.

This order shall come into force from zero hours on 22.01.2020 and shall be ~~

effective for a period of sixty days up to and including 21.03.2020.

In view of the emergent nature of the order, it is being issued ex-parte and is
addressed to the public in general.

This order shall be promulgated by publication in the newspapers having circulation
in the area, through the office of the D.P.R., Chandigarh.

Any breach of this order would invite action under section 188 of the Indian Penal
Code.

Given under my hand and seal on

\
r-——-"—‘l"\-
MANDIP SINGH BRAR, |.A.S,,
DISTRICT MAGISTRATE,
CHANDIGARH.

~ 2
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Department of Environment
Government of NCT of Delhi
6" Level, C-Wing, Delhi Secretariat, |.P. Estate, New Delhi- 110002
Telefax: 23392029

"No. F.12 (543)/Env/OA-384/2016/PF-1| 7352 -J25€ Dated: //[c2)20
W= ugET , o
e e, o b e, e

5 |
\/Th/ S 1 e KNP
e Member Secretary, 14 | 2070 t —/D'W WD
Central Pollution Control Board, : |
4793S *

Parivesh Bhawan, East Arjun Nagar, I

| T}Lﬁ Ex KA E!! :

-7
IP&—}" dt.21.01.2020 passed in Execution Application No. 06/2020 in Original Application

P y No. 384/2016 titled Khalid Ashraf vs. Union of India regarding Ban on sharp manja.

=

{.—
. ¢Ref: E-mail dated 25.01.2020 from Consultant Judical -NGT (P.B.) addressed to Chief
b ? o.Secretary, Delhi reg. order passed in OA No. Execution Application No. 06/2020 in
Lf

Original Application No. 384/2016.

W. .Sir,

é‘&%n reference to the above, the Compliance Report on behalf of Govt. of NCT of Delhi is as under:
&

Q“;\/G vt. of NCT of Delhi had issued a notification prior to the Hon’ble NGT order dt. 11.07.2017 on
W:'W 72\"\"10.01.2017 giving the following directions:-
/_

1. There shall be complete ban on the sale, production, storage, supply, import, and
use of kite flying thread made out of nylon, plastic or any other synthetic material
including popularly known as “Chinese manja” and any other kite-flying thread
that is sharp or made sharp such as by being laced with glass, metal or any other
sharp materials in the National Capital Territory of Delhi.

2. Kite flying shall be permissible only with a cotton thread, free from any sharp/
metallic/ glass components / adhesives/ thread strengthening materials.

And, the following officers have been authorized to implement this notification in their

respective jurisdiction, namely:-

1. Officers of the rank Tehsildars and above of Revenue Department, Govt. of NCT of

Delhi.
2. Officers of the rank Wildlife Inspectors and above of the Forest Department, Govt.

of NCT of Delhi.
3. Officers of the rank Sub-Inspectors and above of Delhi Police.
4. Sanitary Inspectors, General Licensing Inspectors and Public Health Inspectors of

the MCDs.

i
73



As per the Notification, the Chairman and Member Secretary (DPCC) and the Sub-Divisional
Magistrates of the respective area/ jurisdiction are authorized to file complaint under section 19
of the Environment (Protection) Act, 1986, as already empowered vide Notification no. 349 (E)
dated 16™ April, 1987 as amended up to date.

The Sub-Divisional Magistrates are to take action on the basis of the report submitted by
Tehsildars and above of Revenue Department, Sub-Inspectors and above of Delhi Police and
Sanitary Inspectors, General Licensing Inspectors and Public Health Inspectors of the MCDs.

Member Secretary, DPCC will initiate action on the basis of the report of Wildlife Inspectors and
above of the Forest Department.

Accordingly, Sub-Divisional Magistrates and Member Secretary, DPCC have to file compliant
against the violations in the Environmental Court designated for the purpose which is the court
of the Hon’ble Additional Chief Metropolitan Magistrate (ACMM) (Special Acts) Central Tis
Hazari. SDM & MS DPCC also have to file monthly report to Chairman, DPCC. ‘

The violation of directions issued under section 5 of the Environment (Protection) Act, 1986, or
the rules made thereunder shall be punishable under section 15 of the said Act which include
imprisonment upto five years and / or with fine which may be extended to Rs. One Lac or with
both.

The Department of Environment issues public notices twice in a year once before the
Independence Day, i.e., 15" August and then before the Basant Panchmi during January
/February informing the general public about the ban on Chinese Manjha and to report instances
of the breach of the said directions to the offices of senior functionaries such as Commissioner of
Police, Divisional Commissioner, GNCTD, Chief Wildlife Warden, GNCTD, Commissioners of 3
MCDs, through helpline numbers and official email IDs.

In 2019, public notices have been issued on 26.01.2019 and on 09.08.2019, 11.08.2019 and
13.08.2019 in English and Hindi newspapers. In addition, DO letters have been issued at the level
of Principal Secretary (Environment & Forest)/Chairman, DPCC to the above said Officers to
sensitize the authorized officers to be vigilant and implement the directions issued under Section
5 of Environment (Protection) Act, 1986 and send reports to DPCC for further action.

A public notice for awareness of the general public was also published on 29.12.2019,
05.01.2020, 12.01.2020, 19.01.2020 and 26.01.2020 regarding ban on Chinese Manja in National
dailies for kite flying during occasion of Makar Sankranti /Basant Panchmi 2020 Celebration.

A meeting was also taken by Chief Secretary, Delhi on 24.09.2019 to review the action taken by
the various implementing agencies in their respective areas of jurisdiction. Inter alia the
following directions were given:

1. The Authorized Officers, viz, Officers of the rank of Tehsildars and above of the Revenue
Department; Officers of the rank of Sub-Inspectors and above of Delhi Police; Sanitary
Inspectors, General Licensing Inspectors and Public Health Inspectors of the Municipal
Corporations to carry out extensive inspection drive in their respective areas of
jurisdiction and submit a compiled report to their respective SDMs on violations w.r.t. the
provisions of the Notification dt. 10.01.2017 latest by 27.09.2019. The respective SDMs

~1\
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after assessing the reports are required to file complaint before the Competent Court

within a week.

. The Authorized Officers as Sub-Inspectors and above, Tehsildars and Sanitary Officers are

required to identify places of sale, storage or transport of banned item, “Chinese Manja”
in their respective jurisdiction, so that the entire chain of transaction in illegal trade is
identified for effective enforcement action.

Delhi Police, Revenue Department and the three MCDs to conduct sensitization and
awareness program with Market Trader Associations and RWAs of Delhi in their
respective areas of jurisdiction w.r.t. the directions contained in the Notification. Delhi
Police to also sensitize the personnel deputed at the entry points in Delhi so that they do
not permit import/ transport of the banned manjha in Delhi.

Agency-wise Action Taken Report regarding Ban on Sharp Manja in Delhi upto October 2019 is

as follows:

DELHI POLICE — has registered 65 No. of FIRs in respect of incidents arising out of use of
banned Chinese Manjha in violation of the directions of the Notifications dt. 10.01.2017
issued by the Department of Environment, Govt. of NCT of Delhi. This also includes FIRs
w.r.t. three death cases due to Sharp Manja for which enquiry is in the process as per
report dt. 24.09.2019. The details with respect to 3 death cases are as follows:

1. FIR No. 508/19 dated 15.08.2019 registered u/s 336/304A IPC at PS PaschimVihar
East (Outer District) in connection with death of one person namely Manav in
PachimVihar area. Investigation is in process.

2. FIR No. 48/ 01.04.2019 registered u/s 336/304A IPC at PS Timarpur (North District) in
connection with death of a person due to falling down from a motor cycle near
NirankariSarover, Burari due to entanglement of Manjha. The investigation is yet to
be concluded.

3. FIR No. 458/19 dated 25.08.2019 registered at PS KhajuriKhas (North East District) in
connection with death of Ishika aged 41/2 years as a kite wrapped around her neck
while she was sitting in the front seat of a motor cycle.

MUNICIPAL CORPORATIONS

e East Delhi Municipal Corporation : Zonal authorities of EDMC have reported that
a total of 12 violations have been found and 15 kg Sharp/ Chinese Manja have
been seized by them.

e North and South MCDs have reported that they have not granted any license for

import of Chinese Manjha, they have also not issued any license for storage/
trade for selling of any banned/ prohibited items.

35
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. REVENUE DEPARTMENT

e South District : Out of a total of 78 inspections/ sites visited in the district, three
Challans have been issued. Regular inspections are being carried out to identify
places of sale, storage and transportation of banned Sharp/ Chinese Manjha.

e New Delhi District : Extensive inspection drive launched in New Delhi District from
27/09/2019 to 30/09/2019 to check the violation of sale, production, storage,
supply use of Chinese manjha. However, no such instance was reported in New
Delhi District. Sensitization and awareness programs with market trader
associations and RWAs of New Delhi District have been conducted.

e Central District : A special drive under the supervision of SDM (Kotwali) was
undertaken on 26/09/2019 and 07 No. of shops were found violating. Besides the
above drive, 04 cases have been received from concerned SHO of Delhi Police
regarding sale of banned items. The SDM has imposed a penalty of Rs. 1 lakh in 9

cases while the matter is under process in 2 cases.

e South —West District : 21 no. of inspection drives conducted in the South ~West
district and 4 meetings held with the Market Associations/ RWAs for sensitization
and to spread awareness among the people on banned Chinese Manjha. No

4 violation in respect of sale/ storage of banned Sharp/ Chinese Manjha has been
reported and no complaints have been filed.

e Other District: No violations of sale or storage of Sharp/ Chinese Manjha have
been reported from the remaining districts despite carrying out inspections.

IV. EDUCATION DEPARTMENT: Directorate of Education has issued Circulars and circulated
the Notification dated 10.01.2017 to Heads of all Schools in Delhi for creating awareness
amongst students regarding the adverse impact of Sharp Manjha in the interest of safety

of students /public.

V. FOREST DEPARTMENT: No case of violation has been reported by the Wild Life Inspectors
regarding use of Sharp Manjha causing death to wild life in the forest areas.

Yours Sinci:IC;L
;ﬂa..u)-m M/‘/ —

(Arun Mishra)
Spl. Secretary (Environment)-cum-
Member Secretary (DPCC)

Copy for information to:

1. S.0. to Chief Secretary, GNCTD. +G
2. PS to Chairman, CPCB.
3. P.P.S. to Secretary (Environment)-Cum-Chairman DPCC.
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LP? LAKSHADWEEP POLLUTION CONTROL COMMITTEE
=~ i lmion. o B
DEPARTMENT OF SCIENCE & TECHNOLOGY

. |

&alcdl- 682 555

KAVARATTI -682 555
File No: LD-OSOOGIB!&O-LPCC-UT-LKS /2.3 Dated:19.05.2020
To

Shri Ajay Aggarwal

AD & Div. Head-IPC-V

Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar, Delhi-110032

E-Mail: ipc5division.cpcb.gov.in

Sub: Compliance Reports in respect of directions issued by the Hon’ble NGT vide
order dated 21.01.2020 passed in Execution Application No. 0612020 in Original
Application No. 384/2016 - Regarding.

Sir,

With reference to your e-mail dated 15" May, 2020 regarding the Compliance Reports
in respect of directions issued by the Hon’ble NGT vide order dated 21.01.2020 passed in
Execution Application No. 0612020 in Original Application No. 384/2016. It is to inform you
that in the UT of Lakshadweep there is no units such as manufacture, sale, storage, purchase
and use of thread made of nylon, synthetic material/and or coated with synthetic substances

which is non- biodegradable for kite flying.

Therefore the information in this regard may be treated as NIL.

Yours Zithfully,
(P.POOKO% =

Member Secretary, LPCC

M Alka
;/_ (/J-o
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File No. 7532/DSTE/PPCC/NGT/EE/2020 /) 7 2
GOVERNMENT OF PUDUCHERRY
DEPARTMENT OF SCIENCE, TECHNOLOGY AND ENVIRONMENT
PUDUCHERRY POLLUTION CONTROL COMMITTEE
34 Floor, PHB Building, Anna Nagar, Puducherry - 605 005.
Telephone: 0413- 2201256; Telefax : 0413-2203494

khwk
\ Puducherry, the
" Shii. 5. K. Gupta, Aﬂ 07 JuL 2020

AD & Div. Head, IPC-V,

Central Pollution Control Board, Parivesh Bhawan, _,—/

East Arjun Nagar, Delhi-110032. '),o\ O"H o

ISP
s et

Sir,

Sub: DSTE - Order passed by Hon’ble National Green Tribunal in Executive
Application No. 06/2020 in O.A. No. 384/2016 — Khalid Ashraf Vs Union of
India — National Green Tribunal — Prohibition of synthetic thread for kite flying -
Furnishing of Action taken report — Reg.

Ref:  Your office letter No. CPCB/IPC-V/NGT 06/Kite/2020 dated 03.03.2020 and
29.06.2020

ER

It is informed that in compliance to the order of the Hon’ble National Green Tribunal

vide judgement dated 11.07.2017 in O.A. No. 384/2016 — Khalid Ashraf Vs Union of India,
Puducherry Pollution Control Committee had issued a direction under section 5 of the
Environment (Protection) Act, 1986 prohibiting synthetic nylon thread used for kite flying in the
entire U.T. of Puducherry and a Public Notice was published in the leading New Papers in
English and Tamil on 03.07.2020. A copy of the same is enclosed for reference.

Further, a letter was sent to the District Collectors, Conservator of Forests and Senior

Superintendent of Police (Law and Order) enclosing a copy of the above direction, for taking
appropriate action against the defaulters under the provision of Environment (Protection) Act,
1986, Prevention of Cruelty of Animal Act, 1960, Wildlife (Protection) Act, 1972, the Indian
Penal Code or any other provision of law on the violators and to furnish action taken report
(Copy enclosed).

Yours sincerely,

SMITHA. R, LA.
DIRECTOR / MS-PRCC

Encl.: As above

Copy to:
Standing Guard File. 29



URGENT — NGT Order

File No. 7532/DSTE/PPCC/NGT/EE/2020 /{6 -
GOVERNMENT OF PUDUCHERRY
DEPARTMENT OF SCIENCE, TECHNOLOGY AND ENVIRONMENT
PUDUCHERRY POLLUTION CONTROL COMMITTEE
34 Floor, PHB Building, Anna Nagar, Puducherry - 605 005.
Telephone: 0413- 2201256; Telefax : 0413-2203494

FRE

Puducherry, the

To 06 JuL

The District Collector, Puducherry.

The District Collector, Karaikal.

The Chief Conservator of Forests, Department of Forest and Wildlife, Puducherry.
The Senior Superintendent of Police (Law and Order), Puducherry.

:l'-‘-'-L»Jl\-J:—‘

Sir,

Sub: DSTE — Order passed by Hon’ble National Green Tribunal in Executive
Application No. 06/2020 in O.A. No. 384/2016 — Khalid Ashraf Vs Union of
India — National Green Tribunal — Prohibition of synthetic thread for kite flying

Ref: This office letter of even No. dated 18.03.2020 enclosing Email dated 03.03.2020
from CPCB and Judgement of Hon’ble National Green Tribunal dated 11.07.2017
in O.A. No. 384/2016.

E

The Hon’ble National Green Tribunal vide judgement dated 11.07.2017 in O.A. No.
384/2016 — Khalid Ashraf Vs Union of India, has ordered a total ban on the Manjha or thread for
kite flying which is made of nylon or any synthetic material and/or is coated with synthetic
substance and is non-biodegradable. In terms of the order of the Hon’ble National Green
Tribunal, Puducherry Pollution Control Committee has issued a direction under section 5 of the
Environment (Protection) Act, 1986 prohibiting synthetic nylon thread used for kite flying in the
entire U.T. of Puducherry and a Public Notice was published in the The Hindu and Dhinakaran
New Papers on 03.07.2020 for information of all concerned. A copy of the same is enclosed for
reference.

As directed by the Hon’ble Tribunal, it is requested that in case of any violation of the
directions given, appropriate steps be taken against the defaulters under the provision of
Environment (Protection) Act, 1986, Prevention of Cruelty of Animal Act, 1960, Wildlife
(Protection) Act, 1972, the Indian Penal Code or any other provision of law and the action taken
report in this matter to shall be furnished to the Puducherry Pollution Control Committee.

Yours sincerely,

ye
SMITHA?R.m.,

DIRECTOR / MS-PPCC

@/a
Encl.: As above £
Copy to:
Standing Guard File.
gD [#1%"

DESPATCHED
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| Code. Violation of this direction issued under the Environment (Protection)

GOVERNMENT OF PUDUCHERRY
DEPARTMENT OF SCIENCE, TECHNOLOGY & ENVIRONMENT

PUDUCHERRY POLLUTION CONTROL COMMITTEE

Date : 02.07.2020
PU?LIC NOTICE

Ban on Manjha or Synthetic Nyion Thread used for Kite flying

Hon'ble National Green Tribunal (NGT) in its order dated 11.07.2017
in Original Application No.384 of 2016 and Original Application No.442 of
2016 has ordered that there shall be a total ban on the Manjha or thread for
kite flying which is made of nylon or any synthetic material and / or is coated
with synthetic substance and is non-biodegradable, since they are causing

serious injuries to birds, animals and human beings, causes fatal accidents
.and also affects the environment as they are non-degradable.

- Therefore, it is directed under the provisions of Section 5 of the
Environment (Protection) Act, 1986 no person shall manufacture, sell,
store, purchase and use synthetic Manjha / Nylon thread and all other
| similar synthetic threads for kite flying. This ban prevails in the entire U.T. |
| of Puducherry.
. Any violation of above direction will lead to punishment under the
provision of Environment (Protection) Act, 1986, Prevention of Cruelty
| of Animal Act, 1960, Wildlife (Protection) Act, 1972 and the Indian Penal

| Act, 1986 shall be punishable with imprisonment upto five years and / or
| with f ﬁne whsch may be extended to Rs. One Lakh or with both.

SMITHA. R, 1.A.S.
: i MEMBER SECRETARY
UDL CHERRY POLLUTION CONTROL COMMITTEE

W

P Bindn " dotd 03012020
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7/13/2020 Gmail - Fwd: COMPLIANCE IN NGT MATTER OA 384 OF 2

‘-

25

Alka Srivastava <a|kade!hi09@gmail.com>

Fwd: COMPLIANCE IN NGT MATTER OA 384 OF 2016-KITE MANJHA UPDATED

] messayes

ajay aggarwal <ajayaggarwal.cpcb@nic.in> Fri, Jun 26, 2020 at 3:53 PM

To: SK Gupta <skgupta110@yahoo.com=>
Cec: Alka Shrivastav <alkadelhi09@gmail.com>

From: peh@ .
To: "ajay aggarwa[ <ajayagnarwal cpobi@nc in>
Cc: "ksharmacpceh” < - =, "zoshillong.cpcb” <:osnillong >

Sent: Friday, June 26, 2020 2:50: 20 PM
Subject: COMPLIANCE IN NGT MATTER OA 384 OF 2016-KITE MANJHA UPDATED

Sir,

In continuation to this Office letter No. APSPCB-66/2020/KTE/MNJH/NGT/1426-29 dated 18/06/2020, in reference to the above mentioned subject,

this Office has further received Executive/Prohibitory Orders from 3 (three) more districts namely WEST KAMENG, ANJAW and LOHIT.
Therefore, as of date, in total 4 (Four) districts have issued Executive/Prohibitory Orders,

This may be treated as the updated status of the State in the matter O.A. No. 384 of 2016.

Enclosed: Prohibitory order copies.

Sd/-
R.Kimsing, AE.E.

| YEARS OF
’5@ CELEBRATING
THE MAHATMA

ness s next to Godilnass™

LR, RS mp:&-n]

3 attachments

PRHBTRY ORDR-KITE MANJHA-WK DISTRICT.jpg
463K

i LOHIT-Executive Order-MNJHA.pdf
209K

= ANJAW-ORDR-KTE MNJHA.pdf
418K

Alka Srivastava <alkadelhi09@gmail.com> Mon, Jun 29, 2020 at 12:53 PM

To: IPC V Division CPCB <ipc5division.cpcb@gov.in>

Tder

Regards

Alka Srivastava

SSA-IPC-V division

Central Pollution Control Board
Mobile : 9811293828

3 attachments

PRHBTRY ORDR-KITE MANJHA-WK DISTRICT.jpg
463K

S2

https://mail.googie.com/mail/u/07ik=61557b35badview=pt&search=all&permthid=thread-f%3A1670556 7260590387 75&simpl=msg-f% 3A1670556 ...
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ARUNACHAL PRADESH

Government of Arunachal Pradesh

=

SN ARUNACHAL PRADESH STATE POLLUTIOIﬁJ CONTROL BOARD
o\ |/ 4 Department of Environment & Forests
APSPCB Naharlagun

FILE NO.APSPCB- 46 /2020/KTE/MNJH/NGT/ |4 2~ ?ﬁ] Date:..]&./06/2020
To,

The AD & Divisional Head
IPC-V

Central Pollution Control Board
Delhi-32

Sub: Compliance in respect of directions issued by the Hon’ble NGT vide order
dated 21.01.20 passed in E.A. N0.06/2020 in O.A. No. 384/2016-regarding.

Sir,
In reference to the subject above mentioned it is to inform that one district i.e.
East Siang district in the State had prohibited the sale, storage, purchase and use of
thread made of nylon, synthetic material and/or coated with synthetic substance
which is non-biodegradable for kite flying.
Further, a letter has been written to the remaining Deputy Commissioners to
issue prohibitory Orders in respective districts.
Enclosed:
e Prohibitory Order copy of East Siang district.
o letter issued to the Deputy Commissioners for compliance of Hon'ble NGT

Order.

Yours faithfully,

(T. Gapa&ﬁfg \\neﬂ\'ﬂer Secreiat‘f

psPCB
Member Secretary, N?ha"'"‘glm

Copy to:
1) The Member Secretary, CPCPB, Delhi for information.
2) The Regional Director, Zonal Office, CPCB, Shillong for information.

3) Office copy.
W/ g
(T. Gapak), IFS ' ge

t
Member Secretary me“‘b;?SpCB 3
Na\.\m\i\gu

3%

Paryavaran Bhawan, Papu Hill, Yupia Road, Naharlagun — 791110
Contact: arunachalspch@gmail.com,www.apspch.co.in

Scanned by CamScanner
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GOVERNMENT OF ARUNACHAL PRADESH
OFFICE OF THE DISTRICT MAGISTRATE D
EAST SIANG DISTRICT :: PASIGHAT::

Mo 1-1303/18-19 Dated Pasighat, the 11" Feb/2020.

EXECUTIVE ORDER U/S-144 Cr.P.C.

Whereas, the National Green Tribunal, Principal Bench, New Delhi, noting the adverse
impact of threads made of nylon, synthetic material and or coated with synthetic substances
which 1 non-biodegradable and having adverse impact on wildlife and human health, has
issued an Order Dated 11/07/2017, prohibiting manufacture, sale, storage, purchase and use of

such threads.

And whereas, manufacture, sale, storage, purchase and use of such threads endangf:'rs
wildlife and human health due to several accidents resulting in death and casualties to wildlife
from time to time in different parts of the country.

And therefore, in exercise of the powers conferred upon me U/S-144 Cr.P.C, | Dr.Kinny
Singh. IAS, District Magistrate do hereby prohibit sale, storage, purchase and using of any
thread made of nylon, synthetic material and or coated with synthetic substances which is non
biodegradable under East Siang District, with immediate effect.

Violation of this Order shall attract penal action as per provision of law,

lssued under my hand and Seal of the Court on this 11" day of Feb’2020.
n\){}) ¥
{ Dr. Kinhy Singh JIAS
District Magistrate
East Siang District,
Pasighat.
NG J-1303/18-19 Dated Pasighat, the 11" Jan/2020.
Copy to
1 The secretary, Arunachal Pradesh State Pollution Control Board for information please.
The Superintendent of Police, East Siang District, Pasighat for information.
The ADC-cum- ADM, Pasighat HQ for information and necessary action.
The ADC Mebo/Ruksin/Circle Officer SilchO_vc—m/Yagrung/Bilat;‘Nmnsingﬂ{ora
tor information and to execute the Order in letter and spirit and for compliance.
Presudent Secretary Pasighat Merchant Association for information and
necessary action.
v The Station Director, AIR, Pasighat to broadeast the content of above order
through their media in English/Hindi and Adi for ten consecutive days.
7. The DIPRQ, Pasighat for wide publicity through print & electronic media.
& The PA to DC, Pasighat.
9. Notice Board

10. Uifice copy. \: J\\O

District Magistrate
East Siang District
Pasighat.

Scanned by CamScanner



ARUNACHAL PRADESH

e

St T o
e\ /o Department of Environment & Forests
APSPCHE Naharlagun

Government of Arunachal Pradesh
ARUNACHAL PRADESH STATE POLLUTION CONTROL BOARD

FILE NO.APSPCB- 66 /2020/KTE/MNJH/NGT/ | 9,0 ~ 14 %0 Date:..[$2./06/2020

To,

The Deputy Commissioner
Papumpare/Capital ~ Complex/Tawang/West Kameng/East  Kameng/Lower
Subansiri/Upper  Subansiri/Upper  Siang/West  Siang/Lower  Dibang
Valley/Lohit/Changlang/Tirap/Dibang Valley/Anjaw/Kurung
Daadi/Kamle/Pakke Kessang/Namsai/Longding/Shi Yomi/Siang/Lower
Siang/lLeparada

Sub: Compliance in respect of directions issued by the Hon’ble NGT vide order dated
21.01.20 passed in E.A. No.06/2020 in O.A. No. 384/2016-regarding.

Madam/Sir,

This is regarding the Order of the Hon'ble NGT dated 21.01.20 mentioned above,
wherein, NGT directed prohibition of manufacture, sale, storage, purchas
thread made of nylon, synthetic material and/or coa

non-biodegradable for kite flying.

The Deputy Commissioner, East Siang District has issued a
prohibiting the sale, storage, purchase and use
material and/or coated with synthetic substance w
flying in the District. Similarly,
respective districts. A copy of the Order may b

arunachalspcb@gmail.com a

Kumey/Kra

e and use of
ted with synthetic substance which is

n Executive order

of thread made of nylon, synthetic
hich is non-biodegradable for kite

it is kindly requested to issue prohibitery Orders in
e sent to this Office via e-mail at

s a part of compliance of the Hon'ble NGT directions in

compliance to the order.
The status of the State in regards to this i

further submission to Hon
Enclosed: Hon'ble NGT Order copy.

< to be submitted to the CPCB for its

'ble NGT, Principal Bench, New Delhi.

Yours faithfully,

gl ?
;J;%ﬁ;tﬁs {EE:‘FE/M};t

Member Secretary o mpef gecretaly
Copy to: apsPCB ¢
py to. ahaﬂaguﬂ
1) The US to the Chief Secretary, Govt, of Arunachal Pradesh, Itanagar for
information.
2) The Secretary, GA,DA, Govt, of Arunachal Pradesh for information.
3) The Member Secretary, CPCPB, Delhi for information.
4) The Regional Director, Zonal Office, CPCB, Shillong for information,.

5) Office copy.

(T. Gapak], IFS
Member Secretary

Parya

varan Bhawan, Papu Hill, Yupia Road, Naharlagun — 791110

Contact: arunachafspcb@gmail.com,www.apspcb.org.in

8¢
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GOVT. OF ARUNACHAL PRADESH
FFICE OF THE DEPUTY COMMISSIONER-CUM-DM
WEST KAMENG DISTRICT:BOMDILA
Dated Bomdila the 26" February,2020

PROHIBITORY ORDER

Plastic pl-a.tcs, Cups and wrapping materials, etc, were already banned vide Order No:- BJ-
1714/2019 dated 11.06.2019;

AND WHEREAS, other non-biodegradable materials like Nylon thread, Synthetic
material and/or coated with synthetic substance which are used for kite flying, fishing net, ete.
are detrimental to wild life, human health and entire eco-system.

NOW THEREFORE, in view of adverse impact of the above mentioned materials
on wildlife and human health, I, Shri Karma Leki, Deputy Commissioner-Cum- District
Magistrate, West Kameng District, Bomdila in exercise of powers conferred U/S 133 Cr.P.C do
hereby  ban/prohibit manufacture, sale, storage, purchase and use of thread made of Nylon,
synthetic material and/or coated with synthetic substance used for kite flying,fishing net,etc.
which are non-biodegradable in nature.

Anyone found violating this order shall be dealt with in accordance with the

prescribed law in force.

(Karma Leki)
Deputy Commissioner-Cum-District Magistrate
West Kameng District District Magistraze
Bomdila West Kameng Distrjct,

Memo NO: BI-1714/19 Dated Bomdila 26th FebitiaracBa20Prade i/
Copy to:
1) The Supdt, Of Police, west Kameng District, Bomdila for information and necessary
action.

2} All Administrative Officer, West Kameng District for information and necessary action.

3) The Town Magistrate, Bomdila, for information and necessary action.

4) The All OC.PS, West Kameng District for information and enforcement of this order.

5) All Head of offices, West Kameng District for information and wide publicity of this
order among their staff.

6) The Bazar secretary, Bomdila for information and necessary action.

7} The DIPRO, Bomdila for wide publicity through his local. media,

8) All Shopkeeper of Bomdila Townships for information and strictly compliance.

9) Otfice Copy.

(Karma Leki)
Deputy Commissioner-Cum-District Magistrate
West Kameng District

. Bomdila
District Magistrate
West Kameag Districr, Bomdila
Arunachal Pradesh

8G



GOVERNMENT OF ARUNACHAL PRADESH
OFFICE OF THE DEPUTY COMMISSIONER-CUM-DISTRICT MAGISTRATE LOHIT DISTRICT
[ E Z U
No.LJ-143(pt-1) 20-21 Dated Tezu. the 23rd Jun 2020,

EXECUTIVE ORDER
(U/S-144 Cr. P.C )

Whereas,

Direction has been issued by the Hon'ble NGT order dated 21/01 2020 passed in E.E.
N0.06/2020 in O.A. No.384/2016-regarding prohibition of manufacture. sale storage. purchase and use
of thread made of nylon. synthetic material and or coated with synthetic substance which is non-
biodegradable for kite flying.

And whereas.

Materials made of nylon. synthetic materials and coated with synthetic substances is

highly inflammable and hazardous to the environment.

And whereas,
Manulacture. sale storage. purchase and use of such threads endangers wildlife and human

health causing  several accidents resulting in death and casualty to wildlife from time to time in
ditferent parts of the country.
And whereas,

I'he Arunachal Pradesh State Pollution Control Board. Naharlagun has also advised vide
letter No. APSPCB-66 2020/ K TE/MNJHNGT 1430-1460 did. 18/06/2020 to prohibit the use of such
articles.

Now therefore,

In exercise of the powers conlerred upon me U S-144 Cr. P.C. | Shri Prince Dhawan.
IAS. DC-cum-District Magistrate. Lohit District.Tezu do hereby prohibit sale. storage. purchase and
use of any thread made of nylon. synthetic materials and or coated with synthetic substances which is
non biodegradable under Lohit District. with immediate effect.

Violation of this Order shall attract penal action as per provision of law,

\n&%’

( Prince Dhawan ) 1AS
DC-cum-District Magistrate.
L.ohit District. Tezu

Memo No.LI-143(pt-1) 2020-21 of § &pAt - GO 4 Dl 1eru the 23rd June2020
Copy to -
1) The Member Sccretary. Arunachal Pradesh State Pollution Control Board. Naharlagun for
information please vide his letter No. APSPCB-66/2020 KTE/MNJHNGT 1430-1460 dud.
1 8/06 2020.
2) The Superintendent of Police. Lohit District. Tezu for information& necessary action please.
) All Admn. Officers for information and strict compliance.
1) The EAC.(Dev)Tezu with original copy received from Member Secy.vide No.APSPCB-
66,2020/ KTE MNJH/NGT 1430-1460 did. 1806 2020 is enclosed.
5) All HOD's Tezu for information & necessary action.
6) The Executive Engineer. UD&H. Tezu for strict compliance.
7) The DIPRO. Tezu for wide publicity through PA system.
8) Officer-in-Charge. Police Station. Tezu'Sunpura and Wakro for compliance.
9) 1he Chairman Secs. Bazar commitiee. Tezu for information & necessary acation.

10)The PA CA 1o DC. Tevu “
1) Office Cop -G\L%

( Prince Dhawan ) |AS
DC-cum-District Magistrate.
Lohit District, [ezu

-

lwa

.
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o 4 ? VERNMENT OF ARUNACHAL PRADESH
<" /OFFICE OF THE DEPUTY COMMISSIONER D c

L ANAW DISTRICT:: HAWAI S e

No. DCA/DEV-037/2020-21/ Dated Hawai the 22 June’2020.

.

PROHIBITORY ORDER
—=NIBITORY ORDER

WHEREAS, the Hon'ble NGT directed prohibition of manufacture, sale, storage,

purchase and use of thread made of nylon, synthetic material and / or coated with synthetic

NO \).l..? .{G;.’C (N Ur\ NU 584('2;.}10

NOow THEREFORE, | Dagbom Riba, Deputy Commissioner, Anjaw District, hereby
prohibits sale, storage, purchase and use of thread made of nylon, synthetic material and / or
coated with synthetic substance which is non-biodegradable for kite flying in the district in

compliance of directions issued by the Hon'ble NGT.

- Sd/-(Dagbom Riba)

Deputy Commissioner

Anjaw District, Hawai _
Memo No. DCA/DEV-037/2020 21/ 101 ~ Iq Dated Hawai the 22~ June'2020

Copy 1o

1 The US to the Chief Secretary, Govt. of Arunachal Pradesh, ltanagar for information
please.

The Membper SeCretary, APSPCB, Naharlagun for information please.

3. The Additional Deputy Commissioner, Hayuliang for -informanon, with a request to
disseminate the information to all Circle HQ within their lurisdiction for strict
compliance.

4 The Superintendent of Police, Anjaw Uistrice, Camp-Khu for information and
necessary action please.

The Circle Officer, Walong and Kibithoo for information ahd strict compliance.

' Notige Board
\S/Efzc:copy.

v

- & AR
ANIAW DISTRICT, HAW?
' -—-:--’ vehal Preadech

&8



Avnneure - 2g {?’6

Z
GOA STATE POLLUTION CONTROL BOARD
LIRRUS B LR ECE L )

(An ISO 9001-2015, ISO 14001:2015. OHSAS 18001:2007 Certified Board)

e Email lds:
R Seek S IEEN) .-%)A_ Chairman, GSPCB: chairman-gspcb.goa@nic.in
RAOTI0N, 2401702 s S e S Member Secretary GSPCB: ms-gspcb.goa@nic.in
RANTO% _M_ Environment Engineer, GSPCB: ee-gspcb.goa.nic.in
AX x - Scientist, GSPCB: scientist-gspcb.goa@nic.in
~ax No. : 0832-2407700 W Ot ymorie st

No. 1/20220-PCB/ Tech | 9 409 Speed Post Date 63/06/2020
.

'I'E:e Director, W\C‘N\*\/&ﬁf

Department of Environment, Q i e / b ¥ q'v.

Government of Goa, W 3,)3\‘* \r.x-»lv

Pandit Deendayal Upadhyay Bhavan, Al Ve o //2; o

Near Pundalik Devasthan, Pundalik Nagar, W\ %EJ '2:5\'“
Alto-Porvorim Goa. YA S ‘P‘_f___ =

o .
Sub: Compliance in NGT Order passed 21/01/2020 in Execution Application in 06/2020
in O.A. No. 384/2016 —Khalid Ashraf V/s. Union of India regarding ban on the
use of synthetic material for thread used for kite flying.
Ref: 1. Email dated 25/01/2020 received from Judicial NGT
2. Board letter no. 1/20/19-PCB/Tech/668 dated 30/04/2020

Sir,

With reference to the subject cited above, this is to inform you that Board has not
received any compliance from your office with regard to letter refereed at Sr. no. (2) in NGT
Order dated 21/01/2020 passed in Execution Application in 06/2020 in O.A. No. 384/2016 —
Khalid Ashraf V/s. Union of India regarding ban on the use of synthetic material for thread
used for kite flying(Copy of the letter enclosed i

In view of the above, you are hereby requested to submit an compliance report in the
above matter to this office within 7 days from the of issue of this letter.

Yours Faithfilly,

r

(Dr. Shamila Monteiro)
Member Secretary
For Goa State Pollution Control Board
Copy to,
1. Shri, Ajay Aggarwal, AD & Div. Head IPC-V, Central Pollution Control Board, Parivesh
Bhawan, East Arjun Nagar,Delhi — 110032.. Jor information
2. Office file. 3. Guard file

TN

"

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao, Bardez, Goa - 403 511 g G

Va
#
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010437/24020781/24014701 s Kalpataru Point, 2™ - 4" Floor
Fax: 24024068 / 24023516 Sion Matunga Scheme Rd.No.8,
Website: www.mpcb.gov.in %‘: Near Sion Circle, Sion (E)

h | /4 Mumbai-400 022.
No.MPCB/B-200702 FTS 0093 Date : 02.07.2020
To,

The Directorate of Municipal Administration,
C/1, Sir Pochkhanawala Road, Municipal Colony,
Worli Shivaji Nagar, Worli, Mumbai-400 030

Sub : Compliance Reports in respect of directions issued by the Hon’ble
NGT vide order dated 21/01/2020 passed in Execution Application
No.06/2020 in Original Application No.384/2016 filed by Khalid
Sharif v/s Union of India & Ors.

Ref: 1. MPCB's letter bearing No.MPCB/B-905, dtd.12/03/2020.
2. CPCB's letters dtd.03/03/2020, 23/04/2020, 15/05/2020 &
29/06/2020

Sir,

May | refer to the MPCB's letter dtd.12/03/2020 on the subject matter, wherein,
you were requested to inform all Local Bodies in the State of Maharashtra, about
prohibiting use of thread made of nylon, synthetic material and/or coated with synthetic
substance, which is non-biodegradable for kite flying and submit the report to the Central
Pollution Control Board, within 15 days. However, till date this office has not received
any communication from your end.

In this regard, the Central Pollution Control Board vide letters dtd.
dtd.03/03/2020, 23/04/2020, 15/05/2020 & 29/06/2020 directed to provide compliance
report of order dtd.21/01/2020 passed by the Hon'ble NGT regarding prohibition of
manufacture, sale, storage, purchase and use of thread made of nylon, synthetic
material and/or coated with synthetic substance, which is non-biodegradable for kite
flying and submit the report accordingly.

You are therefore once again requested to submit compliance report to the
Central Pollution Control Board with a copy to MPCB within 7 days.

This is issued with the approval of the Member secretary of Board.

Thanking you,

Copy submitted to:
1. Principal Secretary-I/ll, Urban Development Deptt., Govt. of Maharashtra, Mantralaya,
Mumbai-400 032 — for favour of information.
2. The Member Secretary, MPCB, Mumbai — for favour of information.

90
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Central Pollution Control Board,Delhi

fawa: Compliance of Order dtd. 21/01/2020 passed by Hon ble NGT,New Delhi
E.A.no.06/2020 in O.A. 384/2016 filed by Ashrafvs Union of India &ors.
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Meghalaya State Pollution Control Board

Forests & Environment Department, Government of Meghalaya %
‘ARDEN’ Lumpyngngad, Shillong-793014 BT
Website: http://megspcb.gov.in mspcb
No. MSPCB/LEGAL-216/2020/2020-'21/14 Dt.Shillong the 18" May,2020
T )
Ajay Aggarwal
AD & Divisional Head, iPC-V
Central Pollution Control Board
Ministry of Environment, Forests & Climate Change
Parivesh Bhawan, C.B.D. Cum office complex
East Arjun Nagar, New Delhi - 110032
Email: ipc5division.cpcb@gov.in
Subject: Compliance Report in respect of directions issued by the Hon’ble NGT vide order
dated 21.01.2020 passed in Execution Application No. 06/2020 in Original
Application No. 384/2016.
Ref: CPCB/IPC-V/NGT_06/Kite/2020 dated 3 March, 2020
Sir,

With reference to the above, | am enclosing herewith Action Taken by the Meghalaya
State Pollution Control Board on the direction in NGT Order dated 21.01.2020 pertaining to
prohibition of manufacture, sale, storage, purchase and use of thread made of nylon, synthetic
material and/or coated with synthetic substance which is non-biodegradable for kite flying as
under:

1 MSPCB had written to all the Deputy Commissioners of the eleven Districts in the State
of Meghalaya on the prohibition of manufacture, sale, storage, purchase and use of
thread made of nylon, synthetic material and/or coated with synthetic substance which
is non-biodegradable for kite flying. (Annexure-I)

2. MSPCB received copy of letter of Deputy Commissioner of West Jaintia Hills District to
the Asst-Director, Information & Public Relation, West Jaintia Hills District, Jowai for
wide Publicity on the prohibition. (Annexure-II)

3. MSPCB received information from West Garo Hills District on the none use of thread
made of nylon, synthetic material and/or coated with synthetic substance which is non-
biodegradable for kite flying. (Annexure-III)

This is for favour of information and kind necessary action.

Enclosed: As stated

MEMBER SECRETARY
Meghalaya State Pollution Control Board
Shillong

Memo. No. MSPCB/LEGAL-216/2020/2020-'21/14 Dt.Shillong the 18* May,2020
Copy to:

1. The Consultant Judicial, NGT(PB), National Green Tribunal Faridkot House, Copernicus
Marg, New Delhi - 110 001 for favour of information. Email : judicial-ngt@gov.in

2. The Regional Director, Central Pollution Control Board, Regional Directorate North East,
Fire Brigade, Lower Motinagar, Shillong - 793014 for favour of information.

Uos .
Ma AMEL.

€ 2 MEMBER SECRETARY CIC

Contact details: Email:megspcb@rediffmail.com: Telephone Wumbers : Chairman-0364-2521217; Member Secretary-2522802; Scientific-2521514;
Engineering-2521533; Laboratory-2521726; Administration-2520073; Telefax-2521764
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o MSPCB/LEGAL-216/2020/2019-20 /- Dt. Shillong the  January, 20

- Deputy Commissioner, East Khasi Hills, Shillong.

. Deputy Commissioner, West Khasi Hills, Nongstoin.

- Deputy Commissioner, West Jaintia Hills, Jowai. 5

. Deputy Commissioner, East Jaintia Hills, Khliehriat.

. Deputy Commissioner, Ri Bhoi, Nongpoh.
. Deputy Commissioner, South West Khasi Hills, Mawkyrwat.

-
: Deput')'rt(";'emmissioner, West Garo Hills, Tura, S

. Deputy Commissioner, East Garo Hills, Williamnagar.

9. Deputy Commissioner, South Garo Hills, Baghmara.

51
B
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10.Deputy Commissioner, North Garo Hiils, Resubelpara.
11.Deputy Commissioner, South West Garo Hills, Ampati.

Subject: NGT Order date 21/01/2020 passed in O.A. No.384/2016 titled as
Khalid Ashraf Versus Union of India.

Sir,

non-biodegradable for kite flying.
This is for favour of information and kind necessary action.

Enclosed: As stated
Yours fajthfully
Jr!f&‘
MEMBER SE R*:TARY

T Meghalaya State Pollution ‘Control Board
e Shillong

e
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GOV ERNMENT OF MEGITAL AY A
OFFICE OF FHE DEPUTY CONDMISSIONER WEST JAINTIA LS DISTRIC |
JOWAL

No. Gen/dT1H2018/Pe- 1193, Dated Jowai, 10" Februaey. 2020.

o)

I'he Asst. Director, Information & Public Relations.

West Jaintia Hills Distriet. Jowai.

NG Order date 21/1/2020 passed in O.A No. 384/2016 title as Khalid
Ashraf Versus Union of India.

Subject:-
Sir/ Ma'am, <

With reference to the subject cited above. I am to forward herewith a copy

of letter No. MSPCB/Legal-216/2020/2019-20/2, Dt. 28/1/2020 along with NGT Order
Dtd. 21.1.2010 which is self explanatory with a request to cause wide to give wide publicity

for information of the public at large.

Yours faithfully,

i i
(Shri. Garod L.S.N Dykes, 1AS)
Deputy Commissioner
West Jaintia Hills District,
Jowai.
Memo. No. Gen/411/72018/P1-11/193-A, Dated Jowai, the 10" February, 2020.
Copy to:-
1. The Chiel Executive Ofticer. Jowai Municipal Board. Jowai. | for information with

[ request o publicize

[he Additional Deputy Commissioner.
to all the Dorbar

e Amlarem (Cr Sub Diviston, Amlarem,

[he Bloch Dexclopment Ofticer. Thadlashein. [ askemn and Amlarem | Shnone within sour
CERRD Blocks West Jaimtia Fhlls District respective areis
4. The Secretary, Jainta U Nuonomous Disteiet Council, Jowad
Il i ) | ot ¢oon Board. Shithone, tor kind
A
B
pCon i
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RAM SINGH, IAS

District Magistrate,

West Garo Hills District,
Tura, Meghalaya- 794001

03651-223835(0),2

8787541847 /985607!
03651-221179, 222226
ramias2008@gmail.com

No. PA/NGT/11/2014/Pt.-1/53,

From: -

To:

Sub: -

Ref:-

Sir,

Ram Singh, IAS

Deputy Commissioner,
West Garo Hills, Tura.

The Member Sccretary,
Meghalaya State Pollution Control Board,

‘Ardt:n Lympyngnad,

Shlllong 7930014.

Dated Tura, the 19" February, 2020

NGT Order date 21/10/2020 passed in O.A. No. 384/2016 titled as Khalid Ashraf

versus Union of India.

Letter No. MSPCB/LEGAL-216/2020/2019-20/2, dtd. 28/01/2020.

Indnviting a reference to the above, I am to furnish herewith a copy of report received

from Chief Executive Officer, Tura Municipal Board, Tura on matters relating to Hon’ble NGT

Order date 21/01/2020 passed in O.A. No. 384/2016 titled as Khalid Ashraf versus Union of India.

Enclo:-

This is for your kind information and necessary action on the matter.

As stated.

Yours faithfull}-'.

i

I ,'
(Ram )n <TAS)

Deputy Conimissioner.

West Garo Hills. Tura.

a9
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OFFICE OF THE TURA MUNICIPAL BOARD
WEST GAROC HILLS

No. TMB/NGT/2020/ 1262 Dated Tura the 14"/ Teb

From:- Smt. R.Ch. Sangma, MCS
Chief Executive Officer
Tura Municipal Board, Tura

To,
The Deputy Commissioner
West Garo Hills, Tura

e

e

Sub- NGT Order dated 21-01-2020 Passed D.A No. 384/2016 as Khalid — Ashraf
Versus Union of India.

Ref. No.PA/NGT/ 1 1/2014/PT-l/48 Dated 11-02-2020.
1- i
Sir,
With reference to the subject and letter no cited above, | have the honour to
inform you that there is no report on use of thread made of nylon, synthetic material
and or coated with synthetic substance which is non-biodegradable for kit flying or no

e

report of ény causality or death from Tura Municipal area.

This is for favour of your kind information and necessary action.

Yours faithfully,

L

(R.Ch. Sangma, MCS)
Chief Executive Officer
Tura Municipal Board, Tura

|00



RAJASTHAN STATE POLLUTION CONTROL BOARD

P~
o s i 4, Institutional Area, Jhalana Doongri, Jaipur.
Phone: 5101871, 5101872, EAPBX: 5159600, 5159699 FAX: 5159694-97

Seeed Pos - NGT-MATTER
\ MOST URGENT

No.F.10 (167)/NGT/Legal/RPCB [ 3 3 1 , Dated: 24 3 - Lo

JShri S. K. Gupta, JL
AD & Div. Head-IPC-V e
Central Pollution Control Board, -~ 2B ot -
New Delhi-110032 S o T

Sub.:- Compliance reports in respect of directions issued by the Hon’ble NGT vide
order dated 21.01.2020 passed in Execution Application No. 06/2020 in Original
Application No. 384/2016.

Ref: - Your letter no. CPCB/IPC-V/NGT 06/Kite/2020/764 dated 29.06.2020.
Sir,

With reference to above subjected matter and referred letter, it is submitted
that the issue involved in the subjected original application does not pertains to State
Pollutiton Control Board, for the reasons that State Board does not have any power
to prohibit the use of Manjha or restrict the majha manufacturers. In this regard, the
State Board has already conveyed board’s stand to Department of Environmen}
Government of Rajasthan. The copy of latest letter dated 11.06.2020 written to DoE,

GoR is enclosed for ready reference.

Encl: As above.
Yours Sincerely,

(Dr. V. K. Singhal)
Member S¢cretary

Copy to Regional Director, Zonal Office, CPCB, Bhopal for infonnaﬁon and
necessary action

—Sd -

Member Secretary

[=X|
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sl RAJASTHAN STATE POLLUTION CONTROL BOARD
N B sl 4, Institutiorial Area, Jhalana Doongri, Jaipur.
Phone: 5101871, 5101872, EAPBX: 5159600, 5159699 FAX: 5159694-97
SPEED-POST
MOST URGENT
No. F.10(167)/NGT/Legal/RPCB/ | (. ¥ s Dater |\+(+20R0

Director-Cum-Joint Secretary,
Department of Environment,
Government of Rajasthan,
Jaipur.

Sub:- Original Application No. 384/2016, Khalid Ashraj-V/s Union of India & Ors.
before the Hon'ble National Green Tribunal, New Delhi.

Ref.: 1. Your letter No. F.12(58)/Env./2016, dated 26.05.2020
2.This office letter dated 01.12.2016, 27.12.2016, 12.01.2017 and 02.02.2017.

Sir, _

With reference to above subjected matter and referred letters, it is informed
that in the above Original Application the applicant has prayed to direct the all the
States and Union Territories for taking steps under the provisions of Environment
(Protection) Act, 1986 prevention of cruelty to Animal Act, 1960, the Wildlife
(Protection) Act, 1972 and Indian Penal Code or any other provisions of law to
prohibit the manufacture use, sale and purchase of synthetic manja/nylon kite thread
and all similar synthetic threads use in kite flying and strictly enforce the prohibition.

The matter was listed before the Hon'ble National Green Tribunal on
14.12.2016, inter-alia, as follows:-
“We hereby direct that in the entire country there shall be prohibition on
procuring, stocking, sale and use of nylon thread which is also called Chinese dory
and Chinese manza and other synthetic thread coated with glass and such other
harmful substances for kite flying”.

In view of above facts and circumstances it is requested that the cited matter
does not pertains to the State Board for the reasons that State Board does not have
any power to prohibit the use of Manja or restrict the manja manufacturers. The
photo copy of the letter dated 02.02.2017 is enclosed for ready reference.

Encl: As above.
Yours sincerely,

a0/¢ (Dr. Vijai S8inghal)
- Member/Secretary

02
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il HEAD OFFICE
S Uttarakhand Pollution Control Board
-y “Gauri Devi Prayavaran Bhawan”’

UKPCE

46B, L.T. Park, Sahastradhara Road, Dehra Dun

UKPCB/HO/ faca— |3 —, ff7 / Q‘é‘f 1o 9 f/ Dated:/@3.2020
¥

To,

The Ajay Aggarwal,

AD & Divisional Head IPC-V,
Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar,

Delhi-32.

Sub:- Compliance Status in Respect of Execution Application 06/2020 in O.A. no. 384/2016 reg.
Sir,
This has reference to your letter no. CPCB/IPC-V/NGT/06/Kite/2020 dated 03.03.2020. Please

find enclosed herewith compliance report.

Yours faithfully

(S.S. Pal)
Chief Environment Officer

“Copy to:-1. Member Secretary for kind information pleases.
2. Shri R.K. Singh, Regional Director, Picup Bhawan, Ground Floor, Gomti Nagar,
Lucknow(U.P) for kind information please.

Chief Environment Officer

H?\AM

5

03



HEAD OFFICE
UTTARAKHAND POLLUTION CONTROL BOARD - IERIETS JEUT R 4

Gauradevi Parayavaran Bhawan E—
46-8, SIDCUL, IT Park, Sahashtradhara Road oo TRred afaeor s
DEHRADUN (Uttarakhand) T 464, Rreqd, IS, U, WEEEN W,

Web: www.ueppch.uk.gov.in
wmsﬂ.; ;0-183-455/2020/ / 4 ¢ — /& 2;_ i@ )] 032019
;I
GAfaRer F2T U4 Sy uRader
ITAHE AT
<EUed |
fawer- @m0 I ERa firewr gRT A@ AMdeE WM 384/2016 D YHW W Reld ARy @
FUICTS B JeaR A |

e,
SRia e aeee agd s s, a8 Relt g o aed FET 384/2016

(Enfere 3G Tere Pfora 3G Fe) B Yo W fowe sy wie R R ¥ -

This application seeks enforcement of order of this tribunal dated 11-07-2017 prohibiting use of
thread made of nylon, synthetic material and /or coated with synthetic substance which in non-
biodegradable for kite flying. This tribunal noted its adverse impact on wildlife and human health and
directed prohibition of manufacture, sale, storage, purchase and use of such thread. The direction was to
be enforced by the Chief Secretaries of all the States/UTs through the respective District Administration.

IR B Yfe Aewas- @ W Adod g
S e # A0 TG BRa M B IRy B pA A Fd R F A of yer @

thread made of nylon, synthetic material and /or coated with synthetic substance which in non-

biodegradable for kite flying. ®I 3ddlqel, ﬁlﬂ%, HUSR, FAET Td U Bl f{?f?lm yfcafesra fo2r et
B JA F A TR A ot 6 ot et wrateRr 0 @ g Ay (evem-w) WRa @
%l 21 PR TN W I TR A PR &g Feahed @ iR ae @1 ae B @ |

aadier

fﬂﬂo%) b
W A

e Y.

oy



DRAFT

I, =
ATeee Tl
Yo Afad
JERES ST |
Jar &,
Jara forentersn,

forem Tael/Feymer/Atdt Jrgare/fied argarer/3avaneht
[ERER RETge MeReTG 3reiig] /AT eae AeTad /aelaret
FRARTGAIR

wlqR e U Sieary uRade g <Eed, ad 2020

TEET TEE oo iR, R Rwl g fE Sidee Sl 384/2016 (B 3RR®
e JerIe MG ISAN) B YHW W foreet amee Ui fod ot § -

This application seeks enforcement of order of this tribunal dated 11-07-2017 prohibiting use of thread made of nylon,
synthetic material and /or coated with synthetic substance which in non-biodegradable for kite flying. This tribunal
noted its adverse impact on wildlife and human health and directed prohitition of manufacture, sale, storage, purchase
and use of such thread. The direction was to be enforced by the Chief Secretaries of all the States/UTs through the

respective District Administration. 3dtl fadeor & @ & e ameyr wig fsd o %

E?U;Uf Wy # fHA off yor ® thread made of nylon, synthetic material and /or coated with
synthetic substance which in non-biodegradable for kite flying. @l 3cUlcd, ﬁlﬂﬁ, HUS[LT, BRI Pl vd
welor guiqan yciafeerd &fom |

ST MY B IFJUICT ag Featedd foreIidr awrs quiee JfoRkad B |

(o sl
Yo Afaa
I U9 fedrs- dda
1. WA AW H¥ Ada/ YT Aafna ScRvs AR Bt Jgend i |
AVSEAYa, Gdle Ud GBS AvSe, Uel/eletiare @ Jgened Ifa |
ae gferd arefteras/gfors srefteres forem @atet awaor/dig! argarer/fegdt areaTe/Sardmeft
eRgR e EugE et Sieeits! Ameaz A aeide /Sueiear & J@ad ifd|

il A

IR Ffa
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Item No. 09 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application No. 06/2020
In
Original Application No. 384 /2016

Khalid Ashraf Applicant(s)

Versus

Union of India Respondent(s)

Date of hearing: 21.01.2020 '-.;:;'-:,’-

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON

For Applicant(s): Mr. Tariq Adeeb, Advocate

*

HON’BLE MR. JUSTICE S.P WANGDI, JUDIC M
HON’BLE DR. NAGIN NANDA, EXPERT MEMBER R
HON’BLE MR. SIDDHANTA DAS, EXPERT MEM'%_ i:t

ot
e

ORDER

which is non-biodegradable for kite ﬂymg ﬂ%ua"i‘nbunal noted

1153 adverse impact on wildlife and hﬁ&ﬁa.;q health and directed
prohibition of manufacture, galc, storage, purchase and use of
such thread. The direction was to be enforced by the Chief
Secretaries of all the States/UTs through the respective District

Administration.

According to the applicant, the directions are not being

enforced. Several accidents have taken place resulting in

deaths or accidents, including death of a four year girl in Delhi.

Prohibited thread continues tc be manufactured, sold and

l6g



used. There are casualties of birds from time to time in
different parts of the country. A lady doctor died in Pune and

an engineer died in Mumbai.

in view of the above allegations, we consider it necessary to

‘require CPCB to ascertain the status of compliance of the said

directions from all the States/UTs and furnish a consolidated
report to this Tribunal within three months by e-mail at

judicial-ngt@gov.in. All the States/UTs may furnish such

_

information to the CPCB within one month.

A copy of this order be sent by e—mai__l_,,to--ﬂ;e CPCB, Chief

Secretaries of all States/ UTs, SPCBs and PCCs by e-mail.

List for further consideration on 19.05.2020.

Adarsh Kumar Goel, CP
'8.P Wangdi, JM
Dr. Nagin Nanda, EM

Siddhanta Das, EM

January 21, 2020
E.A. No. 06/2020 In O.A. No. 384/2016

A



